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FcI FY:. 4 
( SEE RULE 2.4) 

GENj f1v'L\IS iIW jVS TRI JAL 
'- 

1 	±1fl31 '3p15.cti0n No 

2. Waco Petition No. 

3, ContemPt Petition No. 

4 Review JpD1iC3tiOfl No. 

	

Aopli.ont(S) 	b i,rL& 1JLCØ 
qo 

Re sp ondant (S) 

:y Advocate for the Appi 

Advocate for the i:spondot(S) S • •• 	
: p , .. a  • 

------- 
06.1 1.20C3 Present: Honle Sri K.V. Saehidanandan 

Vice-Chairman. 

 The 	Applicants 	are 	SOG 

is 	 Examination qualified officers now 

, working as Assistant Audit Officers in 

• 	..................../ .. 
	. 	

Group W cadre. They are working in the 

office of the Principal Accountant General 
• 	DyKe 0  

	

/ 	
1 	 (Audit) Assam, Guwahati. Vide circular 

( IS 	 . 	dated 31.03.2006 the Respondents 

formuLated a scheme of separation of 

cadre of Group B' officers in Civil Audit 

r A9UW • • Offices. The scheme has been formulated 

' K 

x 

k 

on the wrong premises of basic 

?office/ common/ combined cadre. The 

AApplicants have been permanently 

allocated to Assam cadre and they are not 

1egafly ILable to be employed in other 

states by tour or deputation. Dr. J.L. 

arkar, learned Counsel for the Applicants 

has also taken my attention to the 

knnexure - L dated 08.08.2006, which 

ieads as follows: 
• Contd/- 



Contd/-. 

c4 	06. 11.2006 	On p Jianent ellocation 
to the offices of the Pr. 
Accountant General (Audit), 
Assani, Guwahati office of the Pr, 
Accountant General (Audit), 
Shillong and offices of the 
Accountant General (Audit), 
Tripura, Agartala, Accountant 
General (Audit), Manipur, 
Imphal, Accountant General 
(Audit), . Nagaland, Kohiina, 
officials will sever, all links with 
the common cadre and will have 
no connection with other offices 
of the Pr. Accountant General/ 
Accountant General (Audit)" 

Heard Dr. J.L. Sarkar, learned 

g'vvt' vjec-14 
• 

• 	 IA-(P pOi 

31WO

4AC 	
/jQy -4  

Counsel for the Applicants and Ms U. 

Das, learned Addi. C.GS.C. for 

Respondents. Learned Counsel for the 

Respondents submitted thai there is 

no transfer order and it is only 

apprehensioü of the Applicants. 

Considering the issue involved 

and also the view taken in the 

identical matters, this Court is of the 

view that the O.A. is to be admitted. 

Admit. Issue nOtice to the 

Respondents. 

Post on 14,12.2006. Since this 

Court passed interim order in the 

identical matters directing the 

RespAndents not to disturb the 

Applicnts therein, the same order will 

also be followed in case oft these 

Applicants also. 

Vice-Chairman 

Ms.tJ.Das, learned Addl.C.G.s.C.. ias  
granted further time to file reply sta.'m 
tement. post on 15.1.2007'. Interim ord 
shall continue till then. 

C. - -i4' 
IW;.-Q) t4't2... 

: /•J c 	 bb 

ii - 	 * 

14.12.2006 

\?' \L.a$ 

H- 
Vice-chairman 



(\1' 
/ 

0./. 273/2006 
F 

15.1.07 	post on 6.2.07 before the Division 

Bench. 

r 
,e--' 

Vice -Chairman 

UT 
IM 

edt-  /9/o7 

av 	 &o!i 
it 	a • 	 ;T I.fr(I 

t% i.drv. 	•. ( 	 TI 	- 

'W-1  rh 

-l.t 	ç 4AJr, 

	

207 	Two weeks time is granted to file written 
statement Post the mater on 23.2.07. hiterim 
order shall con.tnue. 

	

' 	 Vice-Chairman 
irn 

23.2e07e 	Ms,U.Uas learned Add1CG.5.C. 
has sunitted that the written statement 

has beer tiled to-day. The cornse1 tor the 
applicartt has got the copy 0 the Same, 
Post 'tne mater on 20..07 

viceChairman 
Im 

	

20.3.07. 	Counsel ror the applicant wanted 

to file rejoinder. Let it be done, 

post the matter on 12.4.07. mt rim 

order shall continue. 

Member 	 Vice-Chaiimnn 

ISM 

	

15.3.07, 	Counsel tor the applicant wanted- 
time to file rejoinder. Four weels time 
is granted to file rejoinder. Post the 
matter on 15.6.07 

Vice-Chairman 

	

0/ 	-17- im 

- 	j2-c&'r444d 15 . 6 . 07. 
C, 	• 'k' 

CLL4A oQ 	4. 

'4. 'Sn 

jZict51lfdYY 

\,t2L 

a 

Ceuno1 ror the applicit wanted 
time to file rejoinder. Let it be done 

pt the matter on  18. 

'r~' 
'vice-chairm an  



I .,. 	-, 	 - 
• 	

9.7.07. 	Counsel for the appileent wanted tiè 
file rejoinder. Let it be done.post  the rnat1er on 
30.7.07. 

IM 
kA 

• 	fi29 , : 

	

- 	 - 	
1 

30.7.07. 	 Counsel for the pázties has sub,nted 
- 	that pleadings are completed. Post the 

matter before Ahe next available Diviskth 
Bench 	

/ 

T o 	 (I 01 2008 	Judgment pionounced in opn 

Court. Kept in separate sheets. 

Application is disposed of No order as to 
costs I  

• 	
f2v" 	.-jz?H 

(Rhushu-am) 	(M R Mohanty) 
• 	MembeiA 	ViceChaiian. 

• 	 • 

-. 

Im 
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CENTRAL ADMINISTRATIVE TRiBUNAL 
GUWAHATI BENCH 

O.A. No.273 of 2006 

DATE OF DECISION: 07.01.2008 

Gobinda Deka & Ors. 
Applicant/s 

Dr.J.L.Sarkar 
. ...............................................Advocate for tha 

Applicant/s. 

Versus 
• UO.L&Ors 

................................................................Respondent/s 
Ms. U.Das, 

............................. ........................ 	Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAIRMAN 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed 
to See the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish, to see the fair copy 
of the Judgment? 	• 	 • 

Vice-Chajrnian/M mb 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.2 73 of 2006 

Date of Order: This the 7th  Day of January, 2008 

HON'BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN 

HONBLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER. 

Shri Govinda Deka 
Shri Surya Kr. Bhagawati 
Shri Birzcjde Kr. Hazarika 
Shri Madan Ch. Nath 
Shri Lalit Gogoi 
Shri Nibaran Ch. Gogoi 
Shri Subir Nath Mazumdar 
Shri Nausad Ali Ahmed 
Smti Prativa Rani Das 

10 Shri Saradindu Paul 	 Applicants 

(All the applicants are working as Assistant Audit Officers, all 
Group "B" Officers, in the Office of the Principal Accountant 
General (Audit, Assam, Guwahati. 

By Advocates Dr.J.L.Sarkar, Mr.S.N.Tamuli 

-Versus- 

Union of India1  Represented through Respondent No.2 

The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Mar9,. 
New Delhi-110002 

The Principal Accountant General (Audit, Meghalaya, etc. 
Shiliong- 1 

The Principal Accountant General(Audit), Assam, 
Guwahati-2 9 

The Accountant General (Audit, Nagaland, Kohima 

The Accountant General (Audit, Tripura, Agartaia 

The Accountant General (Audit, Manipur, Imphal 

Respondents 

By Ms. Usha Das, Add!. 



w 
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rcii!I 
M,RMOHANTY, V.C: 

Dr. J.L.Sarkar, learned counsel appearing for the Applicants is 

present. 

2. 	Ms. Usha Das, learned Addi. Standing Counsel appearing 

• for the Respondents has placed on. record a copy of the Office order 

No.Estt-1/Audjt/42 dated 08.06.2007, and states that all the 

Applicants have already been allocated at Guwahati office of the 

Accountant General. A copy of this office order dated 8.6.2007 has 

already been supplied to Drj.L.Sarkar, learned counsel appearing for 

the Applicants, in Court. 

3. 	Since it was the grievance of the Applicants to be 

allocated and posted at Guwahati, the grievance of the Applicants 

have already been redressed during pendency of this case and,- as 

such, there remains nothing to be adjudicated In this case. 
4..' . 	As such, this case tereby, disposed of. 

5. 	send copies of this order to the Applicants and to the 

Respondents through their respective counsels and free copies be also 

supplied to the Advocates. 

LM 

(KHUSHJR&j) 
ADMINIsTpAjp MEMBER (MANOR&JJji MOHANTY) 

VICE-CHAIRMAN  
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IN THE CENTRAl 
(A, * 	

GUWAII 

8TA  No.) W1kti kflch 

ADMINISTRATIVE TRIBUNAL 
4T1 BENCH, GUWAHAT. 

/2006 

Shri Gijvinda Deka & Others 

- 

Union Of India & Others. 

SYNOPSIS 
The applicants are SOG Examination qualified officers now working as 

Assistant Audit Officers in Group 'B' cadre. They are working in the office of the 

Principal Accountant General (Audit) Assam, Guwahati. They are senior officers 

in the cadre. There are other offices of Accountants General (Audit) in 

Meghalaya, Manipur, Tripura and Nagaland states. Now they have been 

permanently allocated to the office of the Principal Accountant General 

(Audit) Assam, Guwahati. 

By Circular No. 144-NGE (APP) 17-2004 dated 24/03/2006, No.Estt-

IlAudit/ 1-51/2005-06/394 dated 31/03/2006 and Circular No. Estt-I/Audit/ 1-

51/2005-06 dated 20/04/2006 the respondents have circulated a scheme of 

separation of cadre of Group 'B' officers in Civil Audit offices. The scheme has 

been formulated onthe wrong premises of basic offic,e/ common/combined cadre. 

Moreover the scheme called for option and after receiving option brought into the 

play the concept of "required strength" substituting the "sanctioned strength" 

in Para V of the scheme. The term "required strength" adds to vagueness of the 

scheme. The scheme of separation of cadre is as such not just and fair and is 

illegal. The applicants have been permanently allocated to Assam cadre. They are 

not legally liable to be employed in other states by tour or deputation. In OA Nos. 

224/2006 and 267/2006 on application against posting on tour/deputation this 

Hon'ble Tribunal has been pleased to pass interim order dated 29/8/2006 and 

1/11/2006 not to disturb those applicants from present place of posting. The 

present applicants pray for similar order. 
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TlAIIA 

MINESTRATIVE TRIBUNAL 

GUWAHAT 

O.ANo. X13 /2006 

Shri Govinda Deka & Others 

--Vs-- 

Union Of India & Others. 

INDEX 

Contents 	 Paie No. 

 
 

(N) 
 

 
 

(VII) 
 

 
 

 
 

 
(XN) 

Original Application 

Verification 

Annexure 'A' 

Annexure 'B' 

Annexure 'C' 

Annexure 'D' 

Annexure 'E' 

Annexure 'F' 

Annexure 'G' 

Annexure 'H' 

Annexure 'I' 

Annexure 'J' 

Annexure 'K' 

Annexure 'L' 

Annexure 'M' 

Annexure 'N' 

1-12 

13 

14 

15 

16-21 

22-24 

25-26 

27-31 

32-35 

36-37 

38-40 

41 

42-48 

49-66 

67-77 

78-79 

r1kd 	STorrd 



T 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I 	 GUWAHATI BENCH, GUWAHATI 

An application under Section 19 of the A.T Act,, 1985 

O.A No. 	 /2006 

Shri Govinda Deka 

Shri Surya Kr. Bhagawati 

Shri Binode Kr. Hazarika 

Shri Madan ch. Nath 

Shri Lalit Gogoi 

Shri Nibaran Ch. Gogoi 

Shri Subir Nath Mazumdar 

ShriNausadAljAhmed 

Smti Prativa Rani Das 

Shri Saradindu Paul 

All the applicants are working as Assistant Audit Officers, all Group 

'B' Officers, in the Office of the Principal Accountant General 

(Audit), Assam, Guwahati. 

--Versus-- 

Union of India, Represented through Respondent No.2 

The Comptroller & Auditor General of Inda, 
10 Bahadur Shah Zafar Marg, 
New Delhi - 110 002. 

The Principal Accountant General (Audit), Meghalaya, 
etc., Shillong-1. 

The Principal Accountant General (Audit), Assam, 
Guwahati - 29 

The Accountant General (Audit), Nagaland, Kohima 

The Accountant General (Audit), Tripura,, Agartala 

The Accountant General (Audit), Manipur, Imphal 

-]Iespondents-- 
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2 
Particulars for which this application is made 

The application is made against the separation of the so called common 

cadre of Group 'B' Officers in the A & B and Civil Audit Offices in N.E Region 

as stated by the respondents in Circular No.1 44-NGE (APP) 17 - 2004 dated 
24.3.2006, and No.Estt-JlAuditI1-51/2005-06/394 dated 31.3.2006, and Circular 

No.Estt-I/Audit/1-51/2005-06/22 dated 20.4.2006 and also for an order that they 

shall be employed in office under Principal Accountant General (Audit), Assam 

only as per O.O.No. Estt-IlAudit/ 134, dated 8.8.2006 (Annexure-M). 

I Jurisdiction 

The applicants declare that the subject matter of the case is within the 
jurisdiction of this Hon'ble Tribunal. 

Limitation 

The application is within the period of limitation prescribed by Section 
21 of the A.T Act, 1985. 

Facts of the Case 

4.1 	That the applicants are Citizens of India and as such are entitled to the 

rights and priviledges guaranteed by the Constitution of India. 

4.2 That the applicants are Group 'B' Officers Designated as Assistant 

Audit Officer (for Short A.A.O.) posted in the Office of the Principal 

Accountant General (Audit), Assam, Guwahati. They all have qualified 

S.O.G Examination, which is basic requirement for Section Officer. 

They have a common cause of action regarding a scheme of so called 

separation of cadre of Group 'B' officers and as such pray for the 

permission to file the Common application under Rule 5(4)(a) of the 
C.A.T procedure Rules 1987. 

4.3 	That in the N.E region there are Audit Offices under respective 

Accountant General (Audit) for Assam, Nagaland, Manipur, Tripura,. 
and Meghalaya etc. 

a 

I 



The promotional avenue is as under: 

ClerklAuditor 

(on passing of S.O.G Examination) 

Section Officers-20% 	1 9 100% 
Assistant Audit Officer (AAO)-80Xj 

8 
Audit Officer,(AO)-20% 1 

100% 
Sr. Audit Officer (Sr.A.O.)-80 1/6. 

It is stated that there have been causes for transfer and posting of 

personnel in the different cadres in the different offices of the states 

mentioned above. For this the offices have used different terminologies 

such as Common Cadre, Combined cadre, base office, etc. without 

defining and coherently delineating the concept of the so called 

Common Cadre, Combined Cadre and Base Office. Personnel passing 

S.O.G examination from a particular office are promoted as Section 

Officer (for short S.0) without reference to seniority in the feeder cadre 

i.e., ClerklAuditor. Interse seniority of the feeder cadre officials for 

promotion as S.O was not made. The term Common Cadre' or 
'Combined Cadre' has therefore been vague concept. The office has 

circulated a Transfer policy in 1996 which reflects some working 

arrangement together with D.O Letter dated .8.9.98 (Copy of the 

Transfer policy of 1996 and letter dated 8.9.98 are enclosed as 

Annexure 'A' and 'B' respectively). 
4.4 	That the respondents have circulated a scheme for so called separation 

of cadres for Group 'B' officers without application of mind. The 

scheme has been published without first completing the basic 

requirement of formation of distinct cadres. The corrected joint cadre 

has not been published or circulated in these days of right to 

information. Without knowledge of joint cadre, separation of cadre 

remains to be more vague and opens rooms for arbitrariness and 

Irl 

I 

'7 
3 



4 
favoritism in the matter of transfer/promotion. Moreover, neither the 

service associations nor the employees have been in any manner 

associated in framing the so-called scheme of separation. The scheme of 

the so-called separation of cadre as such does not satisf' the requirement 

of administrative fairness, fair play and openness and is therefore 

perverse and vitiated by arbitrariness. The scheme has not been 

formulated in a scientific manner. 

	

4.5 	That in terms of C & A G's letter No. 144-NGE (App)/17-2004 dated 

24.03-2006 communicated vide circular No. Estt.- 1/Audit/i -51/2005 - 

06/394 dated 3 1-03-2006 of the O/o the Principal Accountant General 

(Audit), Assam, modalities for separation of common cadre of Group 

'B' Officers in A & B and Civil Audit Offices in North Eastern (NE) 

Region have been framed. As per the above circular, all Group 'B' 

Officers were to exercise option on or before 17-04-2006 positively for 

onward transmission to the Cadre Controlling Authority. Subsequently 

the last date of exercising option were extended up to 26-04-2006 vide 

Controlling Authorities Circular No. .Estt-IlAudit/1 -51/2005-06/22 

dated.20.4.2006 The option form was also revised suitably vide letter 
ibid. 

Copies of letter dated 31.3.2006, with letter dated 24.3.2006, and 

20.4.2006 are enclosed as Annexure 'C' and 'D' respectively. 

4.6 That after completion of the process of exercising option on 26.04.2006, 

CAG's office sent clarification vide CAG's letter No. 221-NGE 

(APP)/17-2004 dated 25-04-2006 regarding Para V of the policy of 

separation of Group 'B' officers earlier circulated replacing the phrase 

'SANCTIONED STRENGTH' by 'REQUIRED STRENGTH' and 

clarif'ing that Sr.A.O./AO/AAO/SO would be treated as four (4) 

separate cadres for the purpose of allocation and that ratio of 80:20 in 

cadre of AAO/SO and Sr.A.O./A.O will be maintained in each office 
while separating these cadres. 

Copy of letter dated 25.4.2006 is enclosed as Annexure-E 

0 
ci 
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4.7 	That the clarification given vide CAG's letter dated 25-04-2006 
(received in the 0/0 the PAG, Audit, Assam on 26.04.2006) were 

communicaied to the General Secretary, Civil Audit Association 

(AAO's, SOs) vide letter nO. Estt-JIAuditJl -5 1//06-07/498-499 dated08-
05-2006. 

Copy of the letter dated 8.5.2006 is enclosed as Annexure-F 
4.8 	That 	previously 	options 	were 	exercised 	vide 	(i) 	Circular 	No. 

Estt. —1/Auditl1-01/03-04/275 dated 03-11-2003 as well as (ii) Circular 

No. Estt. —1 /Audit/ 1-51/03-04/101 dated. 06.07.2004. Option exercised 

vide Circular dated 3.11.2003 was subsequently cancelled. 

Copy of the letter dated 6.7.2004 enclosed as Annexure-G 
4.9 	That as per clarification given in Para (ii) of CAG's letter dated 25-04- 

2006, an Officer who cannot be accommodated to the Office of his 

choice as per his option exercised, he will be: posted on deputation to 

deficit offices and will remain under the cadre control of the Principal 

Accountant General (Audit) Meghalaya Shillong till he is permanently 

allocated to the office of his choice mentioned in the option form. 
4.10 	That after reorganization of NE Region into different States, Offices of 

the Accountant General Manipur and Tripura were opened in 1967 in 5 
Imphal and Agartala respectively and the office of the Accountant 

General Nagaland, Kohima was opened in 1973. Many office Staff of 

Office of the Accountant General Assam (undivided) which was actually 

the mother office, had to bear the main brunt of forceful transfer to those 

newly created offices. All those three A.G. offices in Kohima, Imphal 

and Agartala acquired the separate identity from their mother office i.e. 

office of the Accountant General Assam, Meghaláya etc. Shillong w.e.f. 

1975 in respect of establishment, budget provision and the recruitment 

power. Since 1975 Accountant General, Nagaland, Manipur & Tripura 

recruited their staff (Clerk, Auditor/Accountant) on their own sanctioned 
strength and budget provision. 

4.11 That the applicants have been permanently allocated to Assam but even 

then they have apprehension of being sent.to  other States under colour of 



6 
temporary arrangement, tour etc. They have severed all connection 

with other states as per the order of the respondents themselves. 

4.12 That as per provision of Para 5.6.1 (i) of CAG's MSO (Administrative) 
vol-i (3rd Edition), the office of the (i) Accountant General Tripura, (ii) 

Accountant General Nagaland (iii) Accountant General, Manipur and 

(iv) Accountant General Assam, Meghalaya etc. are having their own 

Section Officers cadre, the so called common cadre system for the 

purpose of running the deficit offices. Dearth of Group B officers in 

some offices was met by transferring officers from other units. Officers 

transferred were said to be transferred from their own cadre i.e. base 

office for 18 months to the office where there were dearth of officers, 

called deficit office. However under the policy now circulated units are 

made water tight for each state, and the applicants have been 

permanently allocated to Assam to which State they belong, in the water 
tight separation scheme. 

4.13 That the so-called combined cadre has been going on as an ad-hoc 

measure. Under the so-called combined common cadre system, Officers 

in the cadres of SO/AAO & AO/Sr. AO are transferred on tenure (18/12 

months) basis to the deficit offices who are invariably repatriated to their 

respective parent (base) offices. This system of repatriation goes to 

prove that all the Group 'B' officers of the N.E. Region have been 

having their own parent (base) offices. The CAG's office has also 

instructed vide letter No. 108-N.2/127-88 dated. 29-02-1990 that Section 

Officers may be posted in the offices from which they passed the S.O.G. 

Examination. As already stated the applicants have been allocated in 
Assam and working in Assam. 

Copy of the letter dated 29-02-1990 is enclosed as Annexure-il 

4.14 That the Group B officers of the O/o the Pr. Accountant General (Audit) 

Assam, have been made to exercise their option within 26-04-2006 as 
per policy circulated which stipulated vide Para V that if the number of 

optees for a particular office is less than the sanctioned strength of that 

office all the optees shall be allocated to that office. The Group 'B' 



7 
Officers of Guwahati office exercised their option on the understanding 

that the number of optees for Pr. Accountant General (Audit), Assam, 

Guwahati would be within the sanctioned strength and therefore all of 

them would be accommodated in their parent office. After the process of 

exercise of option was completed on 26-04-2006, clarification issued by 

the CAG's office vide letter dated 25-04-2006 was communicated vide 

letter dated 08-05-2006 to the Association. As per said clarification, the - 

word 'sanctioned strength' has been replaced by the word 'Required 

strength'. This action of reversal of a vital clause of the scheme made by 

way of issue of clarification after exercise of option shoUld have been 

followed by further cancellation of the options so exercised making 
them invalid. 

	

Para H of the policy paper states that vacancies in combined 	jr- 
cadre may be proportionately distributed among all the concerned 

	

offices and the existing staff may be allocated to various offices against 	I1 
their required strength i.e. sanctioned strength minus vacancies 

proportionately distributed in each cadre. 
i- 

As per existing policy as reflected in various reports vacancies of 

different cadres are determined with reference to the sanctioned strength 

in respective cadre i.e. vacancy is equal to sanctioned strength minus 

man-in-position. The adoption of the new term 'required strength' is not 

in conformity with the existing norms and is therefore without any basis. 

Adoption of 'required strength' for the purpose of determining vacancies 

in the offices under so called combined cadre system would lead to 

incorrect position of vacancies in the offices, causing scope for 
arbitrariness and favouritism. 

If the total number of optees of a particular cadre for a particular 

office is within the sanctioned strength of that cadre for that office, 

- declaring surplus with reference to required strength would be violative 

of the existing norm. As per Para IV of the policy paper if sufficient 

volunteers are not available for posting on deputation basis to the deficit 

offices the junior most person in excess of required strength in each 
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cadre shall be sent to deficit offices and no willingness will be 

necessary for the purpose of deputation which is violative of existing 

norms of deputation as willingness of the incumbent is a prerequisite to 

be fulfilled. It is stated that the respondents have not issued any 

memorandum of separation showing number of posts/ vacancies 

according to their own scheme of separation nor has notified required 

number of officers in the so called deficit offices. 

4.15 That the respondents are working in utter confusion in the matter of 

forming the cadres (so called common/ combined/ separate cadres) and 

calling for option from the concerned officers through the scheme dated 

24/03/06 circulated on 31/03/06 without canceling the earlier option 

exercised vide Circular dated 06/07/2004. Being unaware as to how 

these option exercised yide CAG's Circular dated 24/03/2006 issued 

under PAG's Circular dated 31/03/2006 would be dealt with. CAG 
further confused by canceling options exercised vide Circular dated 

24/03/2006 without stating the fate of earlier options exercised vide 

Circular dated 06/07/2004 and instructed to exercise option in revised 
option form vide Circular dated 20/04/2006. 

The applicants as disciplined officers had to submit the options. 

Most unfortunately the respondents again were caught in their 

administrative inexpediency and issued letter dated 8/5/2006 to Civil 
Audit Associations, O/o the Pr. Accountant General (Audit), Assam 

communicating some clarifications from CAG's office. These 

clarifications, instead of adding to clarity, made more complications in 

the subject matter of cadre constitution. A new term called "required 

strength" has been brought into play in para V of the Scheme. The 
earlier term 'sanctioned strength' has been substituted by ' required 
strength', which is alien in the context of service jurisprudence. After 
this no fresh option was called for. This "required strength" 
comprehends in disguise the power to exercise arbitrariness according to 

The will of the office: The applicants have now been finally allocated to 

.4 

a, 

I 
ci 
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Assam under the new policy. They are not liable to be employed except 
in Assam cadre. 

4.16 That the General Secretary of the Civil Audit Association, AAOs/S .Os 

(Civil) had submitted representation dated 25/4/2006 against the scheme 

of separation but no reply has yet been received. It is stated that the said 

Association is recognized under CCS (RSA) Rules, 1993. 

Copy of the representation is enclosed as Annexure I. 

4.17 That OA Nos. 125/2006 and 146/2006, 197/2006, 204/2006, 224/2006 

and 267/2006 have been pending before this Hon'ble Tribunal on the 

similar matter including the circulars and scheme annexed in this 

application. Interim orders have been passed in the said cases not to 

disturb the application in those cases. 

Copies of orders in OA No. 125/2006 and MP Nos, 59/2006, 52/2006, 

55/2006 and 56/2006 in OA Nos. 1143, 115, 125, 146/2006 dated 
29/5/2006 and 2117/2066 are enclosed in Annexure J and K 
respectively. 

4.18 That the Assistant Accounts Officers have also filed application (OA 

No.115/06) which is also pending before this Hon'ble Tribunal and 

interim orders not to disturb them have also been passed in those cases. 

419 That the applicants have come to know that in the Accounts side 

without making any policy in scientific manner some officers have been 

ordered for transfer said to be under impugned policy. 

4.20 That the applicants are employees of the Principal Accountant General 

(Audit) Guwahati which is their base office. Even after permanent 

allocation they have apprehension that they may be disturbed. 

4.21 That under order no. Estt-IiOrder No.58 and dated 8-8-2006 Principal 

Accountant General (Audit), Shillong has circulated the list of Officers 

allocated to different State offices. The applicants have been 

permanently allocated to the office of the Principal Accountant General 

(Audit) Assam. Thereafter Principal Accountant General (Audit) Assam 

Guwahati, by office Order No. Estt-JlAudit/134 dated 8-8-2006 has 

circulated the names of the applicants (in Annexure 1) of the circular 

I  
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indicating permanent allocation to Assam. The applicants reiterate 

that they belong to 	base office at Guwahati. under the circulated 

policy of cadre separation and they have been permanently allocated to 

Assam. Moreover this circular dated 8-8-2006 brings the officers into 

watertight compartments for each State. The applicant's services shall 

be utilized for Assam only. 

Copies of the orders dated 08-08-2006 issued by PAG (Audit), 

Shillong and PAG (Audit) Assam, Guwahati are enclosed as 

Annexure L and M respectively. 

4.22 	That it would be seen from the list circulated by Principal Accountant 

General (Audit) Shillong by order dated 8-8-2006 that officers allocated 

to Guwahati have also been placed at the disposal of the Offices other 

than PAG (Audit), Assam. The applicants reiterate that they are senior 

officers in the cadre of A.A.O. and there is no scope of transfer out of 

Assam. As already stated respondents have been working with utter 

confusion in the matter of base cadre /common cadre /separation of 

cadre. Applicants have reasonable apprehension that they may be 

victims and be scapegoats in the hazy administrative process explained 

above. In the event of their transfer out of Assam Cadre in guise of tours d /temporary transfer out of Assam, they shall suffer irreparable loss both 

financially and 	in the 	family fronts. 	It 	is 	stated that under the 

circumstances explained above there shall not be any scope of transfer/ 

posting on tour of the applicants out of Assam or deputation/ so called 

deputation also. 

4.23 	That Assistant Audit Officers who are junior to the applicants are 

continuing in Guwahati .office. 

4.24 	That the Hon'ble Tribunal has been pleased to pass orders in OA no. 

204/2006 that the applicants in that case shall not be disturbed from 

present place of posting. The applicants in OA 204/2006 are juniors to 

the present applicants and stand in a better position having permanent 

allocation in Assam with severance of all connection with other offices 

in other states. 



'S 
	 (1? 

ii 
4.25 That some Assistant Audit Officers filed OA no. 224/2006 

apprehending posting on tour/deputation in other State offices, in 

circumstances similar to the applicants The applicants in that case were 

also permanently allocated to Assam: (Guwahati). The Hon'ble Tribunal 

has been pleased to pass an interim order not to disturb them from their 
present place of posting. 

Copies of the order dated 29-8-2006 in OA no. 224/2006 is enclosed 
as Annexu re-N. 

Grounds and Legal Provisions 
5.1 For that the applicants have been permanently allocated to Assam 

(Guwahati). 

5.2 For that the applicants are senior officers posted in Assam. They are 

protected by old policy and also by new separated cadre, being 

permanently allocated to Assam. 

5.3 For that the concept of "required strength" is vague and abstract and 
provides scope for arbitrariness in cadre constitution and arranging 
person in position. 

5.4 For that under the scheme of separation of cadre as circulated, persons 

said to be surplus shall be kept out of their allotted cadre which in other 

words reverts to the concept of common cadre. 
5.5 For that there has not been any formal common cadre/combined cadre 

and the concept of 'base office' and common cadre cannot function 
together. 

5.6 For that after exercising of option new concept of 'required strength' 

has been substituted in Para V of the scheme. This demonstrates whims 

and arbitrariness. The entire scheme is perverse and violative of Articles 

14 and 16 of the Constitution of India and also offending the principles 
of administrative fair play. 

5.7 For that the applicants cannot be employed out of Assam cadre. 
Details of Remedies Exhausted: 

There is no remedy under any rule and this Hon'ble Tribunal is theonly 

forum for redressal of the grievances. The Civil Audit Association, 
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AAO's/SO's (Civil) has submitted a representation which is pending 
with respondents. 

7. 	Matter not previously filed or pending before any other Court. 

The applicants declare that they have not filed any other Original Application in 

any Tribunal or Court. The O.A. Nos. 125/2006,146/2006, 197/2006, 204/2006 

and 224/2006 is on similar matter concerning the Group 'B' officers of the 

office of the Accountant General (Audit) Assam, Guwahati with the difference 

that the applicants are senior to applicants in those cases and they have been 
permanently allocated to Guwahati office. 

8. 	Reliefs sought for: 

Under the facts and circumstances of the case, the applicants pray for 
the following reliefs. 

8.1 	The applicants shall not be transferred /employed out of Assam. 
8.2 	The applicants shall not be employed in other offices from the office of 

the Principal Accountant General (Audit), Assam, Guwahati - 781029 

under tour/deputation, or quash th scheme of separation in Circulars 

dated 24/3/2006, 31/3/2006 and 20/4/2006. 
8.3 	Any other relief or reliefs the Hon'ble Tribunal may be pleased to grant. 

The above reliefs are prayed for on the grounds stated in Para-5 above. 
9. 	Interim Relief prayed for: 

During the pendency Of this application the applicants pray for the 
	d 

following interim order: 

The applicants shall not be employed, transferred/disturbed from their 

present place of posting at Guwahati where they are permanently allocated, by 
tour or deputation. 

The above reliefs are sought for on the grounds stated in Para 5 above. 

10. 	This application has been filed through Advocate. 

11. 	Particulars of the Postal Order. 
(1)IPONo. 	 -- 

Date of Issue 	-- t. u .o c 
Issued From 	

-- GtJ. 
Payable at 	 -- 	p 

12. 	Enclosures as stated in the index. 
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VERIFICATION 

I, Shri Govinda Deka, son of Shri Lakshmi Ram Deka, aged about 57 

years working as Assistant Audit Officer in the office of the Principal 

Accountant General (Audit) Assam, Guwahati do hereby verify that the 

statements made in paragraphs 1, 4, 6 to 12 are true to my knowledge and those 

made in paragraphs 2, 3, and 5 are true to my knowledge as per legal advice. I 

am the applicant No. 1 and have been authorized by other petitioners to sign 

this verification on their behalf, which I do accordingly. F have not suppressed 

any material facts. 

Guwahati 
	 C"'I"&Q54C, 

Date 1- '.k-i 	 Signature 

0 
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()V U I V, OF ii I1 
A(:'()UN'l'A'l ;ENERAL 	, ASSAIvI 

I 	II' 

VI  
POLICY FOIR TRANSFLR / l'OSTING OF ('OMMON CA1)RL 01:1:Iclis  IN THE 

NORTI EAFERN REGION. 

As per  Headquarter office letter no.103/ N21 1-2 7-88 dated 2302r90 as 	r as possible the Scction 
Officers Grads  Examination passed stall oF Accounts and Entitlement ollices in N. E. Region on their . 
1romotioñ to 6cction on 	ers arc to be 1osted in the oflices From whicli they passed the above 
xaminatiun.  

. 	. 	I  - 
As per I icadnuatter ol I.c lcucr no I 	5-I -NCL/, A I'I'/ 94-95 dnted 	I - IO-9the 	\AOs/ AOs/ Sr 	. t 	.. 	 . 

AOs :n t: to be p0: ied In (lit nilices of tliei' ciwice a. per as posil Ic . tr lioevr, it is Clot possible to 	.' 

post tliciit to tli 	ul ht_c ol 	lioicc 	 til iLcs on i otMi b isi', lot 	a SCLl lie F 

The tenure olposting in, ilic outstatieii d'iicit .o lIice 	Rn' the lust and sedond time for SOs I AAOs 

is 	18 mon1Ii 	as, per agreement held t5ti 	I 	-04- I )7t bet 	eeit tii,e Associatioii 	and 	the Accountant 

General. 	: 
On review kite aloicsaid,policy. it is mi tL'r d64d that the teiiue of posting for AAOs/AOs in the 

outstation oihccs for the 	ccoiid time aid :buv 	wiU he toie yeal' sut))ect to the condition that the 

ofFicers can avail of regular leave of 30( ' lirty ) 	laysoiily. I ,cave availed in lxccss uf 3() (Thirty) 

days will be added to the tenure oF 12 mciii is. 	 . 

The Common cadre officers who have iievI' served at outstation of bees may he trans b.rrcd subject  

uFcoute to the item (2) above, (lust bunt tic 	iuttot,m 'ml ti: 'eiiiuritv list uI that olhice. . 

The officers who have navel' SerVed at outstatiomi ollices in their respective cadres alter being 
posted back to their base o ((ices have tciiiaiiied in tIiciiji 	lot' the loiigct period may bc 

selected 	(list 	in 	order 	of station 	seniority 	(or 	)OStIIig 	to 	itilstation 	in 	oidcr 	to 	lacilitate 	smooth 

mcia1ria6on of their eolleagt'es.  

\Vhieim batch ul ohhccr iii a particular c:nIr' it'oimts then 	l:i..... 	llice on the same day completing 

/ 	2dIl 	time 	tramisici', 	(lie junior 	immost 	olficci 	lmtiiii 	;IIUII 	lI;I(l 	II 	Ill 	Ii' 	1:11.111 	Up 	21 	/ 	:1111 	translci' 	,il' 

any 

8., The oflicers' who ate due to 	ictite' cithiiii l'tl \CaI5 ni;iy lie cciiiptcd 11(1111 the alorcstid 	 : 

trnsftrred liabilities. 	' 

9. fos1itig of a particular çbittiiioii Cadie tiPicer to ml tnmts(;tti 1 il uhlies hay he kept in abeyance in 

case of miiifomseen 'iiicidets like suddeit :".ckk'id. deittise of a Iaiitily members, illness or uigcnt 

tidIh)iihiStRl(iVCieaSoiIS, . 

Authority: AG,s orders ded 22-032000 	tI 1 .I id )/.h (II Ileti.t)AG)/COIC-(/GhCY/l'0IiCY 

/tnnsftr/9(] 	 I 	 / 
jr  

VIA  
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ANNEXURE : 

] 

lei  
CON NDEFJAt, 

D.O.Noi)Ac(AyCo,C/ 
S 	 . • 	 . 	J)a(cd Gumilititi, Scptembcr 013,1998. 

esr, 

1 would likc to thaw your attention to the issue of filliely iepuQiaUon of 
Sr. AOs/AOAA,S It) their l)a1nt olrccs aflcr completion of their tcnurc of 
18 months/I 2 months. As you arc await, lioni the tevcl of Scction officeIN onwards, 
there iS ii Coiilll)o:i Ca(frc for PosI.ii)t. 

To stzam1inc the whole process as well as' to rcrnovc any perccivd 
inconsistencies 	I 	propose 	to 	adopt 	the 	following 	policy 	for tmnskr/posting 	of Common Cadre officers in the NorthEastern Region: 

• 
	

The oflicjoi3 	passing 	S.O.G. 	Eaniinntjon 	in N.E. 	Region 	will 	be 
posted in the ofliccs from which theypasscd the said Examiiiation, as far as possible. 

, 	 The Icnurc of posting in the outstation deficit offices l'or the first and 
second time for S Os/AAOs will rcmuin I h month' as per existing policy 

' 

The tenure of po.sti ing for.  Sr AOs/A Os in the outstation offices for the scond time and ubovc will bc çnc ycur subject to the condition that the officer 
- 1 	 will 	aaiLof egular'1eavc of"30 4dayon kave Lcavc avail in excess of O hys will added to4 tho tenure of 12 months 

common cadre ofl'kcrs who have already sLrvcd at outstation 
:. offices may. be  transferred flrst from the bottom of the scnioty lt of that office on 

the time presently in vogue 
(5) 	'Iho officers who havo already merved once at outstation ofhccs in thur 
icpective. cadre and aller being posted back to their base offices have remained in 
their base office for the longest period may he picked up first in order of seniority for 
pOStUIg 	to 	outstation 	offices 	in 	uRle 	to 	hicil late 	,;mooth 	repatriation 	of 	their colleagues. 	 S  

When a batch ci oil leers It I parlictilir cadre rejoins their base oilicc 
tn the same day alter compictiii1 l' 1'' .tin'ie tiiiiskr, lire lunior most ollicci llama 

ii h:tti'h may he 1iickcd up tot 2''/.Vm ante tniiwfr, ihilly. 
011iccis who are duc,lo retire Within two years may be exemupcd &om 

the aforesaid tmnsfcr liabilities. 
Pstin 5 [,a particular common cadre, oFficer to an outsthtion ollice 

may be kept in 	in case of unforeseen ineend,ice like sudden accident, demise 
of family members, zeriousillncs or hir UrLcnt imd;mnistml.ivc reason. 

1 woiJd re(IUes( you tt . k madly convey to us your comments it any, 01) 
the above niodalit ics of tranter!post ag ofcoinnion cadre of .ficem at yoti curliest SO 
that :1 workable policy can he trainmed at tins end. .' 

I. Shrl Sword Vashwu, 
Accountant Gencmi (A&h), 
Megiia!aya, Mizor tilt, etc., 
.Shi long. 

S 	
• 	 \ ouis siiceiciy. 

SdJ- 
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oi1CF OF Jill' PIUNCII'AL AC 	I 'N (' NI 1AL (AUJM1) ASSAM, 
MA1flAMCA0N,D 11  

CircUlur No. EsU.I/AudItJl-51/2005 O6/i94, 	 J)nt.cd: 31,03,2006 

ç.  

SuhJ"E 	SeJ)(IrUfLOII of (,ommorz (adr of (,;ouj 	' / 	21, 	 ')L 4Udlt 

OjJkes In No;'u/' Ja,st I(giOii. 
 

I..., 

Conscquclit upon 11cakicI't1'S C)lPcc dCCIMQJI to cparatO the coinpn  

CadrC 
01 Group 'J3' oflicus in the Ci1 Audit otlices in Noc'dt Ea31 Rcou, the Piincipü.'Y. 

.• 	' ' 	 H 
Accountant Geucial (Audit), Mc,Idaya..,. cL';. 	 bcng 'thc Cadrc Couo1Iing 	 '. 

Autlioiy tt;ui iiivit'tt frcth oLio in tie 	 ' )ptioll" Ii oni all the (ii otip 

'B oliicctn of ui c>lfice (CXCCItk:oIlIncteM  

in ViCV of above, all the tllCUIlll)CI IS 5  itt , ( iJOij) 'B' j)0StI (lioiii. SQeioR 

Officer to Sc. Audit Officer cxcept Conunercial 011icers) c( of lice born (ni COilunon 

cadre are hereby rc1uctIcd to,cxcrcisc their option and sutnlnt to itt-I Section on or 

before 17.04.2006 positively ihi' onwat d 'uitii;iUJl to Cadic Coiilrolliiig Aiilltority. S 

lit iha counceticit, th 	Iii:.. ig ,i'uuwiit 

 

	

on the 6lIbjLc.t ;uó' onctoflod. 	 S. 

lot jut iiitaL:l an(l uecCSilly goidt 	' 	u''r 	.t olijecis: -  

Enco: 	
S 

Life" IVy. LXII. 1,21 ifit/i 2-. I .t)( it '. IL) -( ?' (hue I 2,,03. 't)0 	of 1 'I. jkc)tlf1((IuI( 

C&J1G 's Idler No. / 44-NGl.(Ai. -' -.200; drcd 24.33. 20O. 

3 	/'Q/f Q/i' c;i/ti'ION. 	 .. 	 - 

./. 	. 	Policy fir tcpuraO0iI / (ci,,,;,iou: Cuit tie 	'?' 'in I/to Ac E ,utttl 	- 

Ch'il ji out O/)icers in N.i. 

5. 	Copy c Sanctioii S(icuig(ii of C,. 'ii' Ohllcci's ( di,rcn( Ad'( Offices irr N.E. 

Ilegion.  

jtuI(()orlfL 	J 	OIIII1I ii (, I:LrUI' oi 	thst'tI jJ-O3-2O0 	 I  

S 	- 	
.5 - 	 . 	 SdI', 	. 	 ..:: •. 

t 	coutttnnt (, nu tl (A&W) 

Memo No 1tt l/AuthUI 51/2005 06/It , p7 	
1) itul 31 01 2006 

Copy forwarded for liii i'u,atioicutid iiecSiryOti0t1  
Tiey iic rcqe.oitcd to bring tho cofltcnts of [ho 

I - 	'the D.i\.G. (A&V) 	cirutr. t 	the Noec c all Group 'B 011iecrs 
-dploycd in Ucl do ç v.'th the in9tWCtiOfl tcf collect 

2. 	
The U. AG. l/C & C. A the "')phiOIL Foi in" per:.. aily and subittit, the same 

S. 	
) WiI. 	1 	.idatcd date to Elt.I Section. 	 5 

'lIce 	cc.ietaiy ir the ii.  

Al lr;ticeh ('.)iliecis 	 S  
I hoop 

 

6. All ectiu 
 

7.' 

 
A l l No (tee hoard 	

, 

'S 

U, I. 

1' 

I'' 
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UFV!CE OI TIlE 1'J.AC 	)iF1AJ I' CENEItAL (AtJI)II) MEG! (,\l ,AV i\, 

" .'. 	:1.9i0J._.__ 

No: 	tL 1/.AUthUI2-i I/200S-UG/1i-t0I 	 lhitctl: 27.03.200( 

The 1 1 r,Accounthnl Ccuern (Atittit), 
Auinn, T iklgnunou, 
liuRotn, Guwc,hnL1.29, 	 . 

'flie Accounüuit Gcncrnl (AudIt), 

• . 	'1'i 	titt, / gu ittIa. 

'Iii u jccotiutiiiit Ceu ciid (,ud 
Ni'p,uIu iid I(oItI inn. 

iliu .A.cuu utiti it Ci cint (iiitI t).......... 

• . 	..I4nnIpur, •linpluii,:  

Subj 	SernUoii or C(iniiut'n cud I4 uf (ii)iip ' 11 () Iliccis. 

SIr, 

As dircctcd, a copy oL 1 Ic:ithu:iitciu lefla No.! 1'1-NcIE(,\pp)/17-2004 

datctt 24 I ' klarch 2000 IcCaiditiE cj):ulltuit ut coliuuullil ciii c Ill , Glutlp Ii' 011icels itt 

Vit.t 	Ill cuu,_li:uttc 	1:1 jutviuuIuI Ii,, yitut 	iii,, 	,,,li),, 	i,,l 	t(ccIt:uIy 	iCtiuti. 

i\ 	uIi,¼ctctl 1) 	1 I ,uI1ti:uuiui ohio hue,;Iu 4.111imill ut Ito 	till Iuuuuil tutu 	II lite 

(Jutut' 'II' (Jftecu, Air )iuuut tIIIILO lilly 	l.t.c tIC I)llI.IittCil and titirittleti Itt this t)flcc tn 

it hclne the 20' i\ptil ?.IWG for Iuuu Iluer 	ce:il:tiy :u;Iit,i 	 - 

tttuI:t Itilluittily. 

Eue!o: All abovc. 

Si-.l41111t) ,LcIuIIittuiuit 	,il(i\tliiuti.) 

( 	,\ 
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j 7' oi i.ii COMVIJW1 	' AUI )Ii$U U ENj'UAL OI' / 
-- 	JIAIJADUI1AU/I\I 	NI W l) LlII 	- Ii 	

o14 I NC(App)/j72004 	
Unkil 7 1 01 2006 

'. lii: Pr.Ace4luI,11( (1Ie ;i 	AItIIt), IJtjIi ilnyn, tt, 

H 
..j. 	St 

f)rlit ocCOfflfflOIk cad 	oF (niu1,' U' OIijci' ht 	 E Civil Anti it (j 111ccs in Non 	 (II(, Li 	aN( 1 ch;ji. 
Sir,' 	

"t 	' 

I un to IOjWajd iicicwk Ific poJiey lr cpu 
	of 	e;ith c of roU1) 13 OSJjCCr3 in thc A& 	i1(I Civil Audit oUjccs in Noith 1a.9I 	atol1witJi a fonuat uF oplioit fonu. it i reciliesled Ilii( Iicti u1):ioi 	iIay be ohlaincd fto 	;ilI the C.\j1 	(1n,1) 13' O11icj 	lwiii1 to C0tiiijii cRIl; (nuder your Ci(1iC Colili of for enfl;UJC1U Lii 	icy to the Civil Au(lj( ofijeeM lit Niuth J:i.'t RepI(ffl intilluming dicill Ilic eadie SticliL'11,of each ollicc and (hey ((I4

Ige L.0,1100.
god, ci ollicej o (lie basis of their C1ÜoIY_CIuitop0115 CXCFCISCII 

by IJieut1 a pci li1lfljCtj 	coiitah 	n1f i • p;ua 	ol Ilic pulley. 

2. 	 ihc junior oiicj in each cadge vli ar iio likdy to be in the concenied othce as per OpOII, e:crcjd by them miay be J)03(cd on dcpuc;jon bi,i to the (Icllcjt ofliccs as per Ui31thC[j0gi Coillaigied III para 4 a the 
3 . Policy. 

1lic acomi teii 
report r.houhl l'c ;eut La u by I 5-05-2006. We jiticiii I 

have the el)aiafcd cidrea in place a ott (I 1-0(-2(1ti 
'I. 	 Cave 	iii the appw)(jaf Cnui ofilldicidtlic iitav be filed in Cuusui(;i( with your dait (Ill , cotiiccI 

S S  
S I 	''(flhl•i L:iiEhitully, 

l.''clo; ,\:i ;'t,c'vc 

Mas 

.1 

(Maiijjli l\Wi)at) 

i\ii(fiji 	(ei icg;il (P1) 

-i 

• 	.• 	
. 
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Polky for lrntj( of common cinlie of Group 'B' oflicers 

I  Onc lime option iou allocation to a pa1icuJat office may be called Thu front the 
existing Group 'B' officcrs belonging to common cadre by (he l)ucscnt cadre 
conftollmg authoijijeg i.e. PAG (Audit) Mcghalaya etc., Shillong and AG (A&E) Assam, (3uwaha(j. The opicea shall  
preference. 	 be required to iitdicac (heir 

(1 	Vacaiicjcs in combined cadre may be proporliomialely disitThi,tcit II1i()mI all Ili 
concerned offices and (lie existing staff may be allocated to vanou3 oJ1icc 
against the rcquucd strength i.e. sanctioned slrcmigtim minus vacancies 
f)tOPOr(i.uiumtcly dL'Jftlbt(te(l in each cadre. 

111 	Pennancnt posting of (iroup 'B' officers of Common cadre agai:ist (lie icqiiircd 
strength of various Ch'if AudWjI&E offices thall be made by the respective 
cadre controlling authontics ntictly on the bads of (lie Seniority of the otliccus, 
who have oxcrcised their option for allocation to such olliccs, iiTcspec(ivc of 
their base office. 

IV 	11 thc number of oplecs for a particulaj office is more than (lie requited slicimithi 
of that office, the excess persons in each cadre (SAO/AQ/AAO/SO) who can 
not be accommodated, in (Ito office of their preference agaimist (he required 
strength of that olilce as per Iheir sculolily, shall be pocd oit (lCpmllaIion basis 
to the olljcc viz. deficit Otlices. If utflcjcitt volunteers arc not availalije Tht such posting on dlepulatioii basis, the junior most peions iii CXCCSS of IC(111i1C(t stictigiji in each cadre shall be sent to deficit ollEcc on dcpiiatinm 

b:151f4. No whhingiicss shall be ncccsstty 1hr this purpose but depillaijoll allowau shall be payable Howv they may he asked to vc (belt prcfeiciicü for such posting lILculjoujiii the naznes of deficit offices and as 191 .  as possil)le ((icy may be ym icd In swch deficit oliice5 on the basis of (iteirsetliority and piclrc, ivcti e un tl&i..; 	'po. 	'ilteSe jcio 	 nt shall be ooccl to (lie olliee or (l ie : no the bis'; of fitch SClority On availability of subsequent acalIci against the xcquircd strength in SUCII. OffiCes. The sm -plur, opices shall ;dso lbnu pat C ol the cadre of their olfice for which option was exercised by Ilmeimi. 
V 	If the number of ptccs for a pat irid'r n1i 	j: lcss than the sanc(jouccl stJcmtg((i 

of that ofiicc all the optees shall be ;ijlocatcd to that office. lime icflmafljjij 
vacancies shall be Jilted up by deputation Of ettipbu; optccs as per gLudeijimeS laid (lown at lv bovc. Jite vacancies arising due to rcl)aiui;tl;;,ii oh the 
dcpuiatiom5 to time othc of (heir choice vill be filled up by (lie coflecr;(l offices 	PCI l)iUvi:ioitu C(flI(aitic(l in tJie.Rcciiiitiii;11t l ules Thu (he Concemeti posts. 

yr 	
he PfOlIIoLjotms to Group '' posts alley She sepat:,iion of ca(lc shalt he muscle by the concciiied olliecs lion, amongst (he eligible officcrs of thur uflice. 

However, in surplus offices no fhrtiicr inomoijoim will he made lilt :111. the 
swplus optecs pos(cd to dcticit oiiccs on (kputatioj, lasjs arc .ecom;o1n!<!atec! 	:. IICSC offices 

Vii 	Oiled rec; chmcffl oi! be 	 !y u,aiust the 	ftfI IjMft akeady Plced/Lo be placed 	 JC  I. fflatl eketin  

AFQ'lul 

L ck)  

11,1- 
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ID 

lii Ilic CVCIII Of 3cparatin 	CXIÜI 	 b cUnmloii cadre 	r Grujj '13' posl.s of (Sr.AO/Ao/,io/so) of IJic civil I\u(ijt ultjcc of the 111djni Audit & Accoui, DcI)uunciit lOcttcd in the Noi IJ Eiut, I 
• wo:kig in (Jsj ()Llkc f tile . 

•.. (designtj0 	knowing fully  that the option so cxcrciJ shall be frnJ and no furthcr 
ChanC in thc above option shall N. lowccl in any ca.sc, do hereby opt to be linally ahiocaccd 10 the illowi 	ofIicc(H) 

Olt

ordcr of pifcrcncc. 	 • 

OfJicc of thc 	
.i .j 

OffIce of tli 

°k 	
of the ....................................................................................... 

Ofljc of the :.................................................................................... 

OfFice of the ................................................................................... 

ORICO of thie ......................................................................... 
Officc of ale 

	

	 .................................   ............................................................ .. 

/ 

O1. OPTR)N 

r 

- ;::• 
• 

•1. 

• 	1•)alc 

Station: 
Name..... .................................. 
l)csignatjoii ......................... 

0/0 (bc................................... 
1.11IpIOyce No............................ 

• . - 

91--11 
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San ci wned SfrngfhoJj4 Q! I (h'dI,1O,",,i Ni Ikjs 

&ther than CornFnfrciaJOt%frcrs 	. 

N,suic ol the Olike 111w .dolled rnth 	iiowd Strcuth 

	

SILAO/A() 	f 	AA(.)!Nu 	. 
SI1iIk)I 	 26 	 / I 

U uwRhaLl 	 12 1 9 	 1 13117 
Artnhi 	 . 	I24 	 30t8 
litiphal 	 1313 	 1514 
Kolthra 	 6+3 	 18+5 

Total 	 93•27 	 :. 213+47 	 .. 	•.•. 

• 	•. . 

• 	. 	
•1 	) 

. I •I, 

S..'. 

AU 	,ucl1 (:t 	ec 

trd 
i\t 	u1.' 

'CI' 	UIIILI.' 
.)S 

;\tIttlt Offl' (.A.(1fl1) 

I .  
I' 
S.. 
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(I-c 
IANNEXIJRE' 5] 

, 	iW1-29 0111 CE OF' '1 , 11 E l'll NC1Pi 1. A CCO UN1AP1' C; ENEI(A L (A U1)I'I'), ASSAM, 

(•ii ciil:ii 	'ii 	
l)atcil: 	 0 

I I C (I LA It  

Si'Iji: 	('OlI:i,zo,i Cadre oJ Gr(ni/) IS "Officers in i/ic CiiI ,1 ii(li( 
Oj/ices in North L-it.q Ret,'io,:. 

In partial lUodiflca(j(il of tlii Office Circular No. 1stt.1/Audi 1/1-51/2005-
00/394 dated 31-03-2006 and in view oil teadquuitci"s clarification and Revised "Opt ion 
ioiiii" (rvarded by the Principal eci itailt 1 QciicIaI (Audit) Meglialayn. etc., Sliiilon uiidci letter No.Esttf I/Audit/I 2-1 	()-O6/O4 	dt.l 9-0l-2d06 1  the last date Lr 
cxci cisiiig opt ions on the subject ci cd aboyc in lic revisedOption lorni is extended 
plo 2-0i -2006. 	 - 

All the 	Iouf) IF U Ilicers hoiu Sr.A.Q. to S.O. cxecp Cu:iiieicif 
)lficCrs) arc hereby requested 10 luriiishi lie fresh options iii (lie revised 	OI'IION 1ORM' to Et-1 Sectiii on or beI 	26-O'h-2006 positively for onward subniissitiii to 

Sliil Ioii 011ice within The stipukued date i.e. 2$41 -2000. 

The prcvi( is option cxereiscd in Coillplimiccof. (his ollice Ciictilar No. I- I I/\ '.l(li[/ I -Si /2005.06/394 dated 31-03-2006 mar Lie treated us cancel led, 

lii this Coiillec(juii the Rilowiii1e doeiiiiieiit5 oil the Sul)jcc( ire enclosed 
or iikrina(ioii and necessary action 

( 	.I ( ,s /e(1, No. /9 / -N( '/(, /'/).•,' - 200/ tIil(e1// 3, I 1 1,200 
Q/.' ()/"/j 

'liii:; i:;ue'; \viili Ili 	fpIoiI 	'i l'IIl'ip;t( AcCotolklill  

1q 	, - 	
lcpti' At'coiiii(a t Cciier1 (A& \\') 

t\ I criiu No. E.s( t.1/Aiirjjj/ 1-51 /2005.o,/ 	 I):, ted:  Copy hlrwlIr(Ie c I for iiifuriniitj wi  and iivc's 	Inc (mu to 

'I lies 	aie 	Iet(uc:;Ief 	to 	Iuiii1 	(lie 	coiriciiIs 	of 	(lie I lie ftAG, (A&\V) 

	

	L ciu1i uuj t 	li 	Notice of' all (ittoip 'IF 011iceis 
depltved iii iicld duty 'yitli (lie iuistriic(joui to collect Ilic l)./\,(j,(I/('( 	('A 	(lie "()iIioiu l "oruui" jici;t,iialfv ;iiil iaihinif the 	iuiie witliii the :.(ili%IhI(Ctl d:uic in Lsttl Section 

file Sceretal)' to ihic Pr. Aceoiiii(:itit ( eii;ral t.'\iitIii). A:;';i,pi d.  All I tiwicli Office:s 
All (hoop It' Ofliceis 	Li :i At I.: cxr'pi (nm, (fflhcr) 0. '\fl 	CCtR)Ji 

0/ 	

All Nuticc litcu f 

Sr. Audit Oflic(/dunui,) I 	 2 	
. 

it 
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1.1111, 
-. •)gl 09. 

	

Ibjcc1 	Sc;pt 	°" of (rm;p 11 	 ifi 	.I. ll.ciioI. 

Sir, 

to tfr to your 
.O. Ltcr No. 4G/SqlIOrUUL) BIOO5'O1 dAd 

07.04.2006 o c  tb.c subj ect pcnioncd l.ovc nd to flriL bolow tb1t ctrifiti01J OU&)(  

fO( 
i) 	Tbc ac] 5rjc i onc4 1 ngth ut Group 'fl' officerS fc,r tho ncwly crctcd 

offica o(Mzorit' n4 ACUUACUl p 1 1dh i bCI4 fl ()ItJO by31S wth 

of thi% office iflflStt). N' $i((tLU4JtI poit 	)CU', rct'tLd for tic pneOt. 

Sr.,O,A0-1O and S.C. will bi (retCd toni ccptatC cnLrt nnd rJlth) (Ii 

0.20 in Sr.A.O/AO iuid AAOISO vill bc mn.mlin whito nUat.1fl 

thsc c3dlcS. 
A copy of rcVi1 optiOn foiin b thCIOCO. 

An n!IIo(n wbo h 1rivcfl cfCJ.CPCC ot WOrC hU on 	[r prnnCrt 

1t:Ml(JlI will IJC cOIIInItrd * pçirnucr.t aI1octiot 	per hi 	ciiiorty 

aid optiou cy.criicd by ln - if he cnuOt b 	
h e 	oirJnUth1 	to te ut1e 

rncuiiouod ut SI. 14o. of itc optieu [null 1c 'will be co0.sid f, 

pennancnt i1loctiOn rn te ottic tuentionect at St. o, 2 and so On. If 

howtvcr be çfluOi lir: t)thttcti my of tho nlvc off.cJ pi  bin 

seniority lie w i ll bc poStcd ock jolylltat.011 to thc dr.Jirit otfkir.(t) !l tIn lip 

	

• 	f1 alty M10 C.Mcd tO I1)' of IJIC (1 (1 I 4 iI1CI)tAOfl 	tEl t1U optilin. 

() 	
trcmcty t,c.cu nw) ctc:tr iii the poticy for 	puitiUIl 4)1 cnd.i t:. thzit 

ftnt 1 0CttOtI 	f (. .Jt1 fl OCC5 	CtI)t)U.l 	10 . >flitUOIi 	0 OIII'JI tI 

rnd 	nicUy iu thy ttsis. of th:ii: 5r1 	1y.mIIt1nbn CCtCiirtt by thcin 

ttCC1V of their b.tie t,(tic. 

ii s f 0 tlIulty, 

ç, t.. /\titbl ).vnlittfl) 

A.i'. (0(111)U1)1ICI & 
Atal i tor c tIiCT ul (14) 

I 

11 

I.J~4  

11 

19 . • 	(Al)Ii.Yl7 2I)I 	
I 	(c'I t.I' '1." 

I'J(' 

 

Copy Aluiawi1i1 n 	o thu A(;(As 1I)/'.IUIIII, 	ipwIilIt4lj l:).ftjr.ur tiiied 

forwMdCl 1/) tllr I 	((A(Ii\it). Mr.tY 	
liii 	iij hi IIIUJiIInth'. 

( 

	

\ 	AEnitO1 (3cncil (t4) 

•J i.*iilil.) 
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1' 
IORM OF ON ION 

.61 In (lie CVcn( of sL4)arLl(ion of existing common cadre Ibr Giouj5 '13' I)osts o1 
(Sr.AO/AO/AAO/SO) of the civil t%tIdIt offices of. the Indian Audit & Accounts 
l)c()u (U1LI U locialed lit thc Nol (Ii i is( I Sin i/Sin( /M 

woi king in the Ott ic ol the 	- 

• us . 	 (desigiin(ion) knowing (lilly llia Ilic 

• Option so exercised shall be Ithal and no ilirtitci change in the option shall be allowed in 
any case, do hereby Opt to bt3 [inahly allocated to • ihc following office(s) in order of 
preference:- 1  4 0 

(.)l1i.e of ih 

2. 	0111cc of (he 	 . 

..
...........and so oii. 

ignitin C 

SIitIit)I .................... 
I"J 	iii 	L 	...................................... 

1._i/u lii..... ....... ....................... 

111Plt1Yce No. ................ ........... 

I. 

:1 

"\HQS 
	 •)I. Atuhif O11'i,: Min n. ) 

' I 
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I 	
OJ 1-ICC 01' iu COM1 Rol u:a I,.,,.. 	
AND AU0I1011 	01 1NDI • 	

•. 	 •. 	 . 

0 	
. 

ilic Accoufl(wit Gciicr,,l (AuWI), Itipura, 
AgiirirJt. 

Subject:.
' SCPAtfltIOlQfGlOU1) 'U' caJrs in ufflcc of the N.E. region. 

Sir,. 

• 	
.5 ,••, 	m 

1 m digccd to mv Ito a 10lrç to your ofl ice letter No, stl(An)/1 49/200.O7/8O d1U4 12 .G4.7o, on Un nbov. r tlonj Subject aid to fujnj:i 
below the olurj6 	ii 	u',Jt for tJ1CIcIIL. 

first hc of pare V of the policy for sCparnhiozi of Group B' cd the word elicto,icd ,sonh" rnn, bo rd 	quld stingtt" 

	

(II) 	An ofliecr, wIu lIeu I4ivco prcicri3 O  for more (lien one olJicc for pcnnIM,cj1 nLlo.cU lvii, wIll be con , jkrcd for perc 	Oc(iOii 
7 
 / PCI I.5 Sctiu1 id option CCrei3od by him. jr bc cen Dot  bo e eu:nh1iu(Iä1c. Ii to the offlcc of his first clioIc Ito wilt b onsidcrd for 7  pel mnocill .a llocu llollto (lie officc I11e11tionc4 li t SI. No. 2 and so on. if \ \\v 	\ hove hccn rto bo ncc 	to 	of the Uncso bco 	r Ith seniority and opiion Inc will under the cd conl of tho' PIG Aud(Q, MetIlItIllylt,  Shillo06  and potocJ p daputitjm i  to the dofIc o(tiC,) tilt he i pcnna,, •locd to coy of 140 oU3 in tho Uptlun 	tli )rt 	 $Ub 80c111011( Va 	MIulug in thece,n,c1I  uf(c 	 cnticy C) OILC 'lie ufhec, k IlC11%l.:uClitly ;I((t,iji(cd to il& tiic 	of hit tii't ç,  

	

llfl , C(lIici,l LlItc III Ilic 11)1l(,I1 loon, 	
mmd no suIi nYlocitj onm  Is ft -mi further LI nn 	V lii be allowed 	

C

• 1 As no I:tict PiJlI(,lioij Will bc nade laurpIus oLric 	tin ii 8Ju' Op; 	o.' dcpu0tI011 to doficlt omccs are acconunod 	the corcnmc(i SUiplmi c,t1c 	will ncc 0 their Suzplu Optcc subscqI,e,( vacic, 
AU, MO will SO will be l:eted 1ur cptmrntc edm.s lbr the • 	 . 	 pUi 	(f 	'II()C(litjii tout iluc lntio* AAOIS( 	 of 	 Q 80:20 iim Sr.A,O/1 	end ) w11 to flU IilmiietJ in CIICJI oLJic while scpntnthmg tho0 Cndtcs. 

Thc SQhIC(iitj S ( ICII:III amid I'IP' fur the newly C1 cu1cd ot!ics of • Mzu,i11 amid Almlac(lmal l'rndcsji h bin intionatcd by ORS wing of this ofljç 	ddIUt,naL post lrbeng.t 	for (ito psii uflicc who ore ptsitly on 	 NtAtI 611 	other Oflioi will l' ftllOci 	to the f& ) fliccN os per their 
be repnIritc1l front limo horwtng 	 to thoir 	lo1d 5ubj( to Uvalleblilty of vacn 	in (hut offico. No supcIllu 	00 

InOtary  N o t lit flit) CIIIICC 	•. 	I  

S 	
• to , 	iI'f3 	k 	I 11)002 

10, iIllIl;itjij 	itiiii7.ut.,r M;mtq NOW t4iUui.1iOq 
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(viii) .  no £MthonCd it:tugth :nwu3 extntng vcarcib& proportlanI.cIy 
$jflItCti In COh CftdtO'iI th tquirvd stmr.111t,for tho urpoo 9f  

	

paxon of c.adro, No ittJditoua1 post la Wag crctttod for dih ptioo. 	 .' . 

	

Yours tIthSu1iy 1 	 - 

S 	 . 	 rSd/... 
(ASFIWOSH JOslil) 

Attnt Cu,nptrollor nod 
AuWtor Ocneip.I (N) 

EiuJo. Ho. 222 -NC(Apj)J4-2006 	 D(tJ 24.04.201)6 	 . 

Copy aloog With a copy of t(io AO(Audl, ']rlpurn, Agwwli 1clicr dutod 
12.4.2006 Is fotwftxdod for Inflonnatlun n.nd ncccssry i&Ion to: 	 - 

The ?r.AG (Audit). MeJndnyn, S1i11Iong-793 001 
Tho AG(A&E) Asrn, Guwnlio.tl..781 029 

4. flo AG(Audit), Anrn •  c,uw1ia(i-'/8 1 029 with rcfctcnc to scini No.10 ut • 	L tho AOR kttcr dated 12.4.06. 	
. 4, DIrector (DLttct Tc) tt I led(Iwtt1cr With :014c,c.c to sciial No.10 of the 	 S  

AG'dottcrdd2.4,06. 	i 	
! 

.'. 	5. I.)troctor (1ndtic1rtxos) 	 to %crIuI 1'1. 10 6 U tlo 
• 	Aci's kiter dtod2.4.Oô.  

(ASJIU1(OS\iOS11L)  
Ac'Ir.timt Co'np1i\'dlorn.zid 

• 	AudItor 3c,  orJ (N) 

ri. 	
. 

t 

H AW .  

1! 
J 	•, 

• 	.t 

.SSSSU 
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INEXUR51 

\) 

/ 	 L 
LL 

' 

'fl-ICE OF 1 HE PR)NCIPAI ACCOUNTANT GENERAL (AUDIT), 
/ 	ASSAM, MAILAMGAON, BELTOLA, GUWAHATI-29. ....... :v............. 

o. Estt,/Au/1-5l/06-07/498-49. 	ftt(cd:8 Ma'. '2006 	 :- 

I. To )  
Tc General Secretary, 

\,ivit Audit Association, AAOs/SOs / 
Civil Audit AssociaLion GrOup C' & 'D', 
Q/o the Pr. A.G. (Audit), I ;;iiin, ("u';Iiutj.•29, 

Sub: Scpari.tic,n ef corn; oil cd re of G ioup '13'-, '0' & 'D' stf'f in 
111(2 Civil Audit, Officesin N.I. i'cgimi. 

I. 

I ii ii U lorwaid herewith I -Icadquat.cr -Ictter no. 1722/ I3RS/ I -  
2006 did 27th April '2006 along with rcdistribuied swctioiiccl 
strength 	und 	P. 1. : 	 ollice 	of .  . the 	A.G.(Au) 
Mcgha!ayu/Arui -iachai I'ru(lcs) / M izoraw and 

It 
11.cadcivatcr's letter 

22 1 -NGl(APP)/ 17 -2004 dtc1.2b Aprii '2006 rcgading clariiicaiioi is 
sought br on the subject CitC(.i ohovc for your infoiniaiioii. 

This issues with thcapproval of Principal AccoLintant GeneraL 

I 	 - 

Yours faithfully, 

Sci; br Audit Officer (,\1 n ii.) 

'•__\ 

- 

. 	 ". 	')pu 	(•r(,t;u(uL Gcur:I (Atlzui;) 

• t 
1. 

I 
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• OFFICE OF THE C0MPFflOLLEI -. 
AND AUDLI0I (;ENEUAL OP INDiA 

/ ? 
\ 

	

• 	/LO 	 . 

The Pi. Accompumt (iittI (Audi), 
MCh;thyn, 

th1tt:t S':IIiiII,,It of uuIIttII(:uJR' of (it tuj Ii pl ,licul 	It 	(:il Audit 	lli; 
t4inuh lII!It I'.c'ItiI.1I. 	. 	

• ! 

Sit, 	 1 

	

. 	t' \ / 	 I :tiiu dict.iuj t 	il)vlu 'I.IeiI 	tII ytiur cilike ht(it., ito I:,It.I1Audi1I1 

	

I/2000.2oouoj tItled :?.:l.u(u tii Ihc abow. u:uied ;uIIj.:t:I 	TIm llc%v 	iIeliI (tcitiju 
/ 	 tutid I'et.(II 	ill 	'(If.itjtl(t ho ult 	lui 	oflet:c vi.'.. IvJt:gtttIiiyn 	AiutniteliaT PiiuuIeiIi 	iiitI Mi,tço:utu 	Iits (Itt.II II.I:tJ as pet 	Ilic 	tuule,IlLuit tiitI&u(iI 	ITi 	I(d%iuiIuItit1l 	;IuuICT;i)lIc:u1 

tiett1ilt 	Iuuiy 	plet:t: 1'': 	tilttuI 	it 	yotul 	1 l;ti 	ti.ittivI. 	situ 	lii'. :;i.t(I 	ttii&I 	('lliei'.IS 	uul;uy 
iIccuuIuluItt . ly 	'c 	iii •k',Ii (ilIji 	II the CI, lIu;I 

	

T 	 , 	• 

( I_Alit lhIVR) 
,\uIuutuuuu':Iu ilk'., (.)t'icci (I3t) 

1'Ju. I 721 	l(S!7.2.t)u 

Cipy liii OItOI utILISIJI ;uuud ii I:etly ;uti uii 

.A( (itdc), i\.t i ci,chuJ Pt uttshi 

\,.,t'A1i (Audit),. ?vltioiatii 

.1. St .4(1 , NCiLi (A Putt) 

(Alt 

••I. IS tu Pt) (Slut) 

,1i, 	
•• \: 

i\dusutuip'tp iu'is'.• ('1 IIILcu (ii IS1 

lit 	•u::l;iIls 	I'I: 	tt 	•l 	i..I1 
N , .vi)ulIi.lIO(l2 

I 	u) 

(\ 	 • 

I . .., .. 

(Atin) 
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SubJect:' 	ScpnhIItlon OfG,0IJj) lJ3 	c_'ujr 	in Offi(;Cs of ihc N. l. rclon. 

nm ditctod to iuivite A re('eIricc to your 0111cc ktttrNo. tstt(Auu)/l. 49/2006 -07/ 	dfd 	 pn 	UIC .  nbovc iuu:iJoiucJ subject 	-.%fill to 	fuunkh be mv.' tjueLnri (icoS nu, 	i ii 1 or 	uuLrci ii 
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be 	ouiidercd for pCnhlRiucuit allocation its per 	hits 	scuioriry Jilid 	option 	cxcrcisod 	by him, 	if he 	can not 	h 
nornuiuuIatcd to the ohilec of his uurt choice hwiIl be couisidcrj for 

	

7 	\j. 	permanent flhI0C4ktiCn 10 the ullice uuontioncd at Si. No. 2 nod so on. if 

	

\ 	 lOVv0vtfr lie uui not be ac uutstnodalatj to aiv of the tlico btllcen ffn p' hi 	seniority arid option lie will iinaln 1 111dar the cdro contnl of tho' I'AG (Audit), 11tihrilnyn. S1 61 1011P.  and posted pa doputitlori to the 
ficiro(lice(,) Ull, he is pcmzuneiitly oilocMcd to any of tho offlcos' rnflthL)iej in tho Option iflifl3t the xubxoqitont Viwnuicy nilstillil In the canccrncd uftiec (s).' 

Onc 	ulic 	tufliee.r 	it 	luuntnue.uutiy 	alt,euu(cd 	to 	hue, 	oliicr. 	01 	iuiLtrt or •  sub vW. UCTIt chuiec in the option form, such allocation i 	uliuui and no further c:1 ttn33 will be allowed, 
As no f1i:Thcr prunlo1ionwiil be made In aurpitis utikos till all suxpius Optc 	pcsted Ott dcptttitijoui 11 	tlolkht ofcs ore acComtutnodt 	thc 4  ! 	Oflccxncd 	GUIPI (I) 	iut 	'l 	'Sill 	i'c(uuuuiuuodnIo 	their 	itu plus 	Optoc agalits; subsequent vocuelc., 

•, 	 () 	Sr.O, AO, AAO wid SO will be  Ucaled Four seputaic cs for the 	. purpose of aiiucutjt,,ti and the ratios of 80:20 in Sr.A.O,/AQ and i 	AAO/S() will bo ;neiuutjined in each offlce while separating thoc 
cndrcs, (vi) 	
1 he 	suinchiuuucd 	ti cngth 	and 	I'll' 	for the newly cicutcd oiflces of 
Mizutnill iuud Au 	3cuJuul 	l':ndcsh h being inthnatcd by DRS wing of 

, 	 titi5 uhliec. No nddltlonal post Is;being croetad for (ho proftent. (ii) 	Tho oh1icet 	who uro presently on deputation to other oUloca will ho' alloeMeul to the 0111CCS as ;uer their iucnlority.cum -prcfl ca 
be repatriatcul (lout tlo borrwlng office(s) to thoir RhiocldOfflØØ 
aubjeet to availability vi vn&ncy in that omee. No supcnlumoraryIm a t  

i t 	will-bc crta'tl iii 	ufy qfIicc. 
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Dutod 24.04.2006 Copy 	wIth 	uupy of thea AQ(Audl(), Tripurt, AariaJn Iclici' dnioi 12.4,2006 Is fbMutlod fbr InforniatIuti n,nd lIQccssn' actIon to Tho £r.AcJ (Audit), WKIltlinyn, S11II10flg793 QUI 

Tho AO(A&() Muun •  Guwnhnhj78 1 029 Tio AO(Audit, Asinin, c?uwaJin' I 
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Suhect:. 	'epnfiIttoIt of c2onnnn (I%olp 1i * Cittrt 	oyit 11. Au1U 0fl1ccK of 1h. 

.f'uti 

iho C3di' Ccnitiolliiit; Au1tioiiy vi., 90K of (110 1'cüitipa1 ,\cuutgit Ooticj 

(Atxti() 	i\4 'j iI•:1 	( C.. 	Sliilltiiip, 	1 	iutiu ial ott 	t1i.i 	c ci iidui tog 	(ho 	pi obl.zt ii 	of cidi i 

I1I1 18' liMit a living out of cinuioii ct) o of (Jioup 'JY pUmW in tho Audit officm of Uio fluiUi 

)Lwt, th ii 	itl 	Oi1co iii 	t 	dw oitujiou (iioup - '.IV C:ithco fiout 

iection Oi1ictnt to 	eiijiAtit$( Olki'.i 	(Cxc1tIdui Stu1tivior) ii tim Audit Uliicthi of the 
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OFflCE OF TIlE COMPTROI LER AND AFJOR ;EElAL OF INDIA 
NEW DELHI —lIt) 002. 

No. I 08*21127-88 	 D129 Feb 1990. 

1'o 
!'he Accou rFt..ln1 

- 	Assam, SI iilIoiig79300I 

Subject: 	Posting of Section OFlkci -s/Assislant Accounts Officers to the office 
of the Accouñiant General (A&E) Tripura, Agartala. 

Sir, 

I am directed t'i ielr Shri S.K. Chakraborty, Accountant Gcnernl 
(A&E), Tripura do. letter No. ll/2665'dated 26/12/1989 
addressed to you on the subject mentioned above and to reqcst that as far as possible 
the S'ffceradeEximinatjon passed staff of' Accounts and_EnhiI.lcmcnL 

Ui i r L omotlon dS Scion Of hccrs may he posted 
in the offices from whichThey passed the above exiiñiination. 

Yours faithfully, 

Sd!- 

(RN. }3ANDY(DPADI1YAY) 
ADMI'NISTF ATIVE OFFICER. (N) 
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FANNEXURE fJ 

CIVHL, AUDiT ASSOC1A LION, AAO's / SO's (CIVIL) 
(i?icoj',siscI (IS per C. ('S (1154) 1?uiex, 1993) 

(.)II"ft:U 01 ,  'liIE 11t(NC1IAL A(.'CUIJN'FAN'I' (.;ENERAI.. (AUDII), 
ASSAI\1, IIEL'I() I A, ( (.IWA I I ATI-. 781 029. 

No. CAA/UBh,c1 	 I):rtI. 25.4.2006. 

'Jo, 
1 i/ge i,.  

,'lr.vauz,  

'i,ih: 	.Sij,iu,'us(ig,,, of ( ri'up It 0//i gigs iii A'.!:. /tes'so,:. 

Sir, 
to Iui ss'aol hei ewitli a copy uil ii ic u.)I ta;ciit;iI ion (II the 	IIhu;(:c( citci I ahosc. ho: 

py 1)1 the s;une n;iy he Iwwuded to (lie ('AG ni hiuhia and cadie coiiliolhng aiithioi ity I.C. 

Pi. AG. (,\iuht). Meh;ilaya,ete. 	hi1luiig. 
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C encra I Secre(:i ry 

J flu 
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.. (C1VU"i 	. 
CI\'1L1 AUDIT ASSOCiA1) tiw.s' 

(RcCogflisL'1I us jicr C. CS (USA) Ru/cs, 1993) 

OFL10E OF fliE PRINC1PA1 ACCOUNTANI GENERA1(')' 
ASSAMI IE1.,i'Ol A. (".tJWAllA'Il - 781 029. 

-- 	 .  

Datc(1. J).4J'$LJU'J 

No. cAAIGU/48 

Ike COuhI)tE011CI and Auditor ( ; ellC1't( (If ludt, 

10, Baliadu r Sha ii Zafa r M. g, 

I ndrn prastha 1 1  ead I'ost U [lice, 

New Delhi - 11 () 002. 
¶ 1 

	

tteprCSClttt%00 IiIF(UII( 	(oiIttit)° ti cadres of Clout) 'B' ()IIICt'IS in 

011 (i-Laster)) 	C('iOI%. 

1 

With due honour and humble submiSSiOfl 
I beg to lay before your good sclf the 

foUowing kw lines arising out I' the t1cadqurtCt5' decision icgarding SC1)atatiOtl of 
COI1W1OI1 

cadrç of Group 'B' officers in -
N Rcgon eouimtlUiCal vde licadquarters' 01(1cc lcucr No. 

44-NGE (APP)! 7-2004 dated 24.03.200() fir kind consider8t10i and ympathCtiC action at 

your end - 

I. 	
'the proposcd policy of ea'.liC scpaatio1l fOrmulated by iteadquartcrs' offIce 

on seniority basis by ignoring the btsc 
ullice concept would cause a huge displaCcllICnt of 

Group 'B' Officers in the ollice df the Principal ACCOUflU111t Gcncrat (Awl U), Assalil, 

Guwtlhiti (licie woUldl 
hc great dUficiil(ie' and untokl sulIcrin for the Group '13' 011icelS 

who will be displaced horn tins u(lice tliy are serVini .  siflec iiiccptiOli. this is iIlOrC pablo1 

(or theta, who (tad already trutisierred dillelelil 
:Oi;Ii. v:tI 

occaSiOfis t iild(r the 

cistitIg policy of commoll cpdre oh Urn' ip U' 011 leers. luidier, due to perceived surpluS 

tceS the 	O1 )tbOl)itt ,VCtiUCS hi all cadres of 
0 	

Group '13' 0 UlcerS are bound to be 

3operdiswt .Y 

2. 	1 (OWCVCF. if the lie;i (ual'tL'S' 0{ lice ,1tids to sepI ate the CoulD1011 cadres of 

Group 'U' OFficers, the ;auiic may be made without disp(aCCIlICflt oF Grou p '13' UI (leers of 

	

this office with due eouSidCrtti011t0 	
(heir tiulyPItb 0 hi0L  

-S.  

- I 

S 

LI 
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Is 
II 	

ic creation of And it Ott i ' loi Aruli nit i1 Pr id',li and Mi/ui no 

S 	 S 	 ... oitsidcrcd nid ispcnsablc the new Audit Ott ices of A rniaclial Fradesh and MI7.ornhtl may he 

P 

	

	created with existing manpower, witieb is eatci lag to the need of the proposed of ices in the 

combined oflicc of' the Principal Aceountnit Gi:ncrat (i\udit), Mcghalaya, Arunaclial Pradcsh 

Mizorani. It is worthy to mention here Ittit, the 0/n the Accountant Gcnet at (Audit), 

Assam, Guwahati was ercated iii 1997 From the erstwhile office of the l'rincipal Accountant 

General (Audit), Assun), Mcgltalay:1 Aruliuchal i 'radesli & M ii.oraln, Shilloug by ii'fnslrring 

1 lic Group Li OFficers against siieiiglli of A SsuuIi in (lie couibiiied of hc and no p1iul1 Was 

Invited hum the officers in Naalumid, l'miptiru and Mummipur ottice on that occasion though 

thc officers were iii coninion cadre.... 

1, on behalf Of the Civil Audit Association, AO's/SO'S (Civil) of the office 

of thc Principal Accountant Gncral (And it), Assuni, Guwalutti beseech your high of lice to 

kindly keep the entirc process of cadre separation in abeyance tuid frame a new acceptable 

olic of separation of cadre ahler giving due cugi zaiteeO this Association's view. p y  

Yours tdtfi1uhIy. 

General Secretary 
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'applicanth 	• arc 	800 
,cLuIin?tion . 	qualilied 	officers 	. now 

• 
1 .-....,, .-.4w0rklng 	as 	An,iatant 	,Audlt 	Officer 	In - ' 	 - 

Ooup W cadro 	They are borne in the 

LL of the Principai Acoountiint Owiia1 , ofc 

(Aidit) Assam, Guwahati. Thcre are other 
L '',: 

	

•, 	• 	. 	I_i 	- ç,1 
I 'ofl?os of Accountints 0era1 (Audit) in 

	

_\ 	.1 Mtha1aya, 	- Monipur, 	Tripurti 	and 
I 	•.!" 1t\ - 

Nathand 	Vide 	circulars 	dated •St.ato. 
-!-, 	•. 	, 	•- , 31.(13.2006 	and 	20.04.2006,

-  a 
	sc.hcuno 

,•. 	b'-•.;,.•, "4 - 	•,  
ampaxating tho ctidro 

1 of I
-
Oup '13' Officrs iii CivilAudit Oflic. 

Accolding to th 	npphcant, Ue 8c1Ic1t 

h n 	\)t.c!I 	fornitilmed 	on wrong p rollmies  

h,jt. Iliorn wtut 	(flhlflIflon/ Coin l)k%Od 	ntulin. 

Accor 	-Ig to thtin, in reality there has not 

'.ocn i any 	formal 	com.mon/coixibinod 

cndro.l 	They 	nre niso statod that the 

ropunionts 	arc 	cbnnIn 	thoir 	options 

from tile to tixuc. 

(oiittl.,f- 

S 
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: 

Heard Dr, J.L. Sarkar, J&und 

counsel for the eppllcant.s and Is. U. Dni 

loarnod Md!. C.O.S.C. for tJo 
rcpondont, 

When the matter came up for 

tdii;,ion hc.xin, M. U.' Dis, Jciirnod 

Addi, C.O.t3,C. for the :poicicntn 

submitted that there is a cornzun cnd,ro. 

She AO ubniittodthnt iha would Ilko to 

tiiko ills ruction3 to liIo reply stiiturncnt. 

Lctitbo done. 

Post on 	06.06.2000. 	in 	the 

/ 	 mntime, In the interest of Justice, by 
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11NEXURE. KJ} 

'I 

11'NJi:'ii 	\l'Nltl';,\IJ\l 	IItIN,\l 
';IJ\v,lj.\Il lil;i\It'iI 

Mc. "'t(u,tt N;'. 5!:/2(j6 (lit ().A. N. I 1_I nI 200t1 
1v1ic:. Petit nat No. 52/2006 (It) O.A. N. I) S ol 2006) 
i'vlisc. I Utti(iil No.55/20Cf, (; O.A. N'. 1 :' ()I 2000t 
(VIISC, J'(IitU)r) Nn, 560006 (lit O.A. t. 1 'ii) uf ,f')(Hi) 

l)nh of Urdi'r: ' 1 1 1 is Iii ,.  ,2/.S(dity 'I July 2())fk. 

	

lIlel -Ji:Iuu'l)lt;' -hrj K. V. '4ni'fIj(f():1:,ut(J:,,, 	\:, e.( :Iu:uiruii,,t, 

kc. Ji ftji, Ni'. 5 	i :oo ( Iu 0.A. Nc'. JJJ vI 200(3) 

Ci 	 Union ot Jadie & ON. 	 I'•tiIjrtr. 

BY N. 
	AdvocatiM:G. B8ishya,$r. (',.(..Sf. 

S ri ))h rut 	'iII f ol i ers 	 i'nrty 

By Mr G.K. Iilu;iItuchuu yyi, si'. A(IVCWI)IU, '1t IL (.11011(llItlry 1111(1 
Mr D. Gowntni, Advotutc: 

2, 	114 jsr, )&I:iI ijj N. 52 of 2006 (Iii O.ANJfluiL(j] 

Union of India & Ors.  

By Advocn(' t1r G. I3aisliya, Sr. C.G.S.C. 

Sirtt7.tudduiu !\lIui)I'It I\, 0u•',. 	 ()I)lIuit 4 ' }'arly 

By Mr (.K. Ill uttitdnuryyu, Sr. I\ vonti', Mr 	I. I l;uquit.', Mr 
ii. c2houdlitiry 'und Mr I). ('svuni, AdvoIuuII.1; 

-4 
cc) 

AThas 

•.jO .c)sk) 

. 	 Ps~ lll 	1, 5 of 2006 I In '_li!..!.__1_.Y5 of  2A)S10.J 

Uutian of india & ()rs. 	 . . tot ithini'r 

13yAdviif 	t'1' (I. l)ns, Aihil. (:.(;.s.(:. 
- 	 Vc'rsu' - 	

0 

(tuuuuu l:iuui K,i1p L.  pr'. 	 ( ) 1 , 1 .,;jf,. Parl N.  

It 	,'\dv,,t:'; 	i • 	. 	
• -1;1(L:ui 	.iiiil tIi 	liuu,iuuIi. 
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n 	
4tntd 	 IOD hR I ClU 	) nicu! 

wn 	tiled it 	I /2U(1t' 1)V tile Sr. 

((.(t iii (').A.1/2t 	
for Ibi 	SaII 	1tir(W" All tliS' 

(lu 

ore Wed ('or t,bte 	
it.crni/chitR  

iitteitm orders. AU the 
1Ve O.A.s nrc Iden 1  

ti(I nod ore UI1(Ibl('itcJci 

il' .'hei1 	(or 	1,11'ttuffl 	,'oiiihhi'i (IUII° i' 

U L' SO 	

r ()IIH' ol' (tie 

ut 	lt(bh1iSI, hinpl%1' Kohiflul 
UIHI Atic%1tut. Ilik. 

((Ill 10 	 II (li 	t IitVe U.A.S I 	i' 	
155t 	Iiltl0ul 1)1 b' ott Vl,iI.0I 	ditI'", (lu 
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Q.Aj4Qi2/2gpQ 

"the applicants are SOG Exomwotion 
quahfzed officers now working as Assistant Audit 
Officer in Group 'B' cadre They are borne in the 

,..• ....; 	- 	1.F.f 	 -. 	 - 

I 	 fflce of, the PrirnJ11I Accountant General (Audit) 
Assaiii, Guwoheti There are oilier oflirec of 

	

• 	Accountant General (Audit) In Mcgholnyo, Mnnipur, 
- 	Trl 	end Nogclond Stotas Vide circulurs doted 

- 	31 03 2006 and 20 94 2006, a scheme has been 

: 	circulated separating the cadre of Group 'B' oIflcers 

Civil Audit Offices. According to the applicants, 
• 	Lhe scheme has been forinulatod on wronçj premises 

that there was com:non/cornbiiied cadre. According 

	

• 	to them, in reality there has iiot been any formal 
-r'. 	•.i 	'- 

common/combined cadre They have also stated that 

P 	 Cent, 	i the respondents are changing their options from 

JtI• 
	time to time 

Heard Dr J L Sarker, learned counsel for the 
applicants and Ms U. Dos, learned Addi C G S.0 for 

	

ii 	 r 	the respondenLc 

When the matter came up for admission 

• :- 	.. 	, . •.. 	hearing, Ms U. Dos, learned Addi. C.G.S.C. for the 

- respondents submitted that there is a common 

• 	. . 	: 	. 	.- 	cadre. She also submitted that she would like to take 
............: . 	

... 	 ,• 
instructions to file reply statement. Let it be done. 

Post.on 06.06.2006. In the meantim% in the 
inters1 of wshce by way of interim order thl 

..jnbuiiol directs the respondents not to disturb the 

• 	

;s• 	 from their pinco of posthigs till the noxt 

date." 

• 	Identica1oders have been passed in the oilier O.A.s also which ur 

under challenge. 

Accl 

Am 
I 



G) 
Dr ji. ;i,rnr orid Mr G.K. U)LY" 

k,irI1d .'t. 

COLIIISeI 
for the ofspIIcnrIL In 	v:,rjotIS O.A. nnd Mr G. l kfiy. 

.C. nud Ms U. Dos, learned Addi. C.G.S.G. for the 

learned Sr. C.G.  

respondefl are. present nud at ued tlieiflfltte 

1GJ 

III 	It' 

	

'the cue of the Misc. 1ietitiOflC 	rei 

4. 	 - 

	

A 	are C11<(IICtItJI 1, 

OA.$) is Uial Lite 
 e applicants in tu 

sepurotiofl of Lite COIUIflO 
Cad re of Group 'B' cjlt1C(' 	

iii thU' ni li( 	of 

the AccOUI1t 
Gonerni (A&E) nd diullflUCd the drctlfflr (in CndrC 

separ80ui datcd 30.03.2006. Accorfl9 to,thI% the iinttcr 

to LI [)OliCy (1CC151011 nud the hifurcttl kin ni conultoll cod 	i 

i 	Prkr t 	0 . 1 ,,11tk,ii 	! 	III' hI (UIj' 

for the pill)111' ........... 

olIiccr of d1Iftl'el 	oLflct 	uF Norik jt(I'II ItcUiton no" lroII$'" 

and pocted to any of the of1icS of AG (A&E) n North 1 ostorll flUi0t1 

end such liabilily of transfer was ocePted by, the officers at the lime 

t'fl the pOSt of ASSSthflt CCOUfl 
Omcer (GrOUP '13). A 

at pruiV" 	- 

grado°R jst 
of common cadre of SO/MO/A 5nior O 

hainte1fled by the AG (A&E)1 Assarn, 
.GuWh0 being th cerO 

coiiLrollO 8ut'oritY. Though sep8rO 	senioritY for each codrO s 

jiveU in the Urn jti0fl list, but due o 
admiflistroU\e exige1Cies it 

catue eceSSY 	
l)arate the 	

°t e st1flU comffl 
n 	

cadre of Grout) 'B' 
to se  

orncers of A&E 0cc of the North 
Eastern Region 

for the purpose of 

coudUC'flU the Eu ijctiOfl of A&E in the oftices of enct Stoic n Lite. 

	

North EaSterul lcgio 	
beiflU luir Gild 	

8fl5f)nrc11t 	uf  tnkefl into 

011SIdc0n 
the tnrjer ISSiR' involved end 

kc per theCircular  

if the ULlInber o opt 	
for 0 1artii:m8r 'llII' k 	Ol ' 

t 

	IIII%U IIU' 

reqUU' 	strenU 	
otliC, the 'X(' 	

persollS in each 
cadr(, 

oF that  

chIIhI h 	
fif)11''' 	

%%hI( 	thI.'\ 	iiIih' tI" their 

it'  
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' 	
l)rc1l(,reIi(.c, 	1(1 	(l( ti( it 	ou1ic(c 	11i( c' 	(IfIIcer 	1,osI((l 	oil 	(1( tulithlhlo.hut 

l)ISiS shall b. josl.<t II) (tie 0)111(1' of Iti'ir eliot'' 	(III tIio' h,o;, 	il ilioir 

seniority OIl I1VUIIC1)ilitV ot subseqiit"flL VOCOI1CjOS :içjI!ISt ill" rqllire(I 

st.rcri gUi 1,1 such ol fices. The su rplii optes slinfl oko bull 
pu ri ul Iii 

• 

	

	 cadre of the ornce. for which they exerdsed 1ithni. A'; per 
I lie ()oIliCy. 

therefore, each officer will be ult.irnatLlY pO%t'(1 P(IIIIflIIPI1 Iiy iii th 

• olflce of hi/her choice, and rneonyhile hcfSll(' is waiting -for pOsl.iiItI to 

the office of his/her choice which heppens It, he su rpliis offlCC niid 

draw deputation allowance . for this period ns adinisSiblp. uniter the 

rules. 

5. The case of the applicants in the O.A.s is that the cadres 

were already 
separated in 1981 in terms porn 5.6.1 of Coiiipl.r011er 

Auditor General's Manual of Standing Order (Ad,nifliSLr06011) Vol. 1 

the 
respondents ore aware of the position and have made a vague 

1 : 	 ?sternent by stating prior to separaUon ol cudre. As per the policy 

/w  J)HIMUnicaLe d vide circtllar (tOted 31.03.2006, io1itees hUUUIElliilt 

' 'wtjn'/ccire Lor, 

QL drQLth8t of 	ilie term 'requIred 7 

strength' introduced in the policy k on afterthought by we of 

clorification -communicated on e..5.2006 afler the exerCiSillcJ of option 

by Ui e up pl ica oils woos cuill p tet"l on 2 G04 .200(3 Ii us alt cred lii e basic 

coin p lexioii of iii e oiiodnhty for ooccoininod ol ion of optees iii the 0111cc 

or their choice.  The 

1iSlQfSt(1flS11t(J thst the 	
woiiftte vcy 1i1jyiilLii! 

ijic ujiciiQ.UeSl jrcuuttl o[1kc.QIlic. flhl(I ttl('rC'tOrC III) of 1.11(911 would 

be occoul in oulnt C(I in (lie Culid ohIioe which will he (lid r I bitse/l I1l('iit 

Office. The adopliulo at the iie' ro.((tIirrcl slreiigtli k 
iit lit 

.01nu1uI.y \t1 	o'x1çthu1 	Iio>III 	)111(l k thio'r 	oiro' vjIh- tity 

/ 

m 
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which will I'jd to iflCOrrecL position of VCnflCjs In (iiuferenL cod res in 
fii 	Offices CUll Siljj SCopo for 	rl)jtr(lrjn(c 	Ilio aflpiirflhl Ic sv('r(. 
we1 rk ii çj ur lIi iit c' 	Con Corned; 

6. 	 1 hnve hed 
the leimied coisi,sel for tue i ,rIk•;. The 

i':orued cou:js'i 1- (11  the jric has Mkon my uthn hun 1() ";triuiis 

Ciru1ars, 011ice Orders e. to substantiate Ulieir con[inIjun. hit., 

leurr:ed Colt it sd for, the parties also cited ctrIaiii ctirt. tIristoric In 

Suhisltinlinl-c their (.tiiltiiIiu0 nit inerils of tlI('ir ras. \V' 'iN' uily nir 

the prehim in tiry issue of the iii 1riIn order - wit etht r to he yarn I 'd or 

tit. The 1earnd counsel for the respondents has taken my attention 

to a decision of the Hn'bj$preme Court reoorted In 1990 (4) SCC 

5.9.LJn the nse of S.P.jjijypras ?ipal Vs. Union of Indin and 

following three DrIncjDJes that has to be followed bV 
the  court it nrnuLinj intrini ocjers: 

Whether there is a prima fecie case 

Whether Irreparable loss will be caused to the respondents 

Balm: ce of con yen ience. 

The learned counsel for the oriinaI apphlca,its are iii 

aree:nen t wihI1 the above propordtiorl of law and both pnrtios 

ci:'cssed very vehemently and tirgued .  thnt these mqredients are in 

their favour. The learned counsel For the parties tried to establish 

their C8SO Oil merit. Since this is a subject iliatter of the Di'isiôt: 

I)en ch a tid silt in u sin ; ly the court cniiuot çjt) oil iii erit S of 114V 'ne ut. 

this point of time. 'lii erefore, this court consid ers wit ehhi er Lho I Ii re(' 

iu; redie:i Is Lhii•tt' Ii ns been cniivztssed by the k'n rued mu risel I( n I tin.' 

r(.cj)(lI(hentc lilt itt t,ivoiir of the t(Sh1('il(IeliL5 or the ti1i1thiciuiit_s. I 41111 

not (iOill) into thtc' ittt'rits of the rase since I)iiI. 11111)' affect 1111(1 h('ti(l 

_ • 	 / 
/ 
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tiltiiuitoty 	 (IOCIRIOI,, %%lIi('i 	; 	iv hui tlI(' ti1,Il)ll 	iI liii' 

iI){JlC 1iCII(.11. 

/ 

U. 	The simple lncLs of Pie case 'ire hint tir. pr  the snl 

notilication the resporidenLc have introduced, a poli(:y decisioji for 

sepniauioii Of tii(' c:nclre LUi(J for t.liit. l)UFliOS 	(11)ti(,IIS %V'I 	Hlh'(I Itmn. 

The applicants who have been working in tue resI1CtiVe Sect U)Ils for 

years together have been discarding their l,roni)O1iOttS uiicl seiiinrily 

have opted for the respective stat.io:is they are put in, liopiiig tutu they 

will be accommodated therein. According Lu them there are large 

iiurnber of vacuhcies as well if the responde'it_s cICSWH the transfers iii 

a scientific manner. The applicants have reiterated that their optlos 

are only for a particular station and not anrvbere else. Therefore, 

attempt on the part of the respondents to transfer the eppHcnnls to 

non-optee place par se seems to be not in conformity with the 

employees' choice which will put them to irreparable Injury. Th 

understanding and wdlingness of the employees Is for a perta ular 

station alone. They are not questioning the policy of the scheme but 

'its modality. 

I. 

9. 	Then the question comes how can. the applicants be 

..—ratisferred to hard stations for which they have ita exercised option? ' 
ci en Lc vuu hi aug u e that. ft ese applicant_c tire hem11 semi I an 

.41  
I tioll  wherein the applicants will iet deputation allowance. jjj 

well et.1led law tin at n 	era ih!yee can riot. Lie sen I o 	I t.ipn 

\ .. 'ie'wI thou t his/her consent. 

.10. 	 'hieii a restr%irtntUimI(J iir ;i srl,t,tie i 	 , I ht' 

linn -ctslnii 	Ilitit 	'III 	he 	 .it(IS('(t 	Iti 	tI't 	t'III,)II)It' 	lIlII'I 	bc 	iiijiiiiiil. 	Ii 

4111I)('tIc 	that: Im Sciolilihic ctnlcly ln;: hienn inmle by tlir,  rec1lflhI(lemntS ill 

/ 
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till j)I( lll( tilt it ij 	I It'. " t , callod 	iii iii it 	iiiicl 	viii ii (  1111W II: 	• Ill 1)1')' 	I 

cpt trnhlsI(r l. it fl ilf 1 t1 - Ol)te ( .  stnhintt titI(lCr ili' 	jiiis' 	'II tl 	ltJ1;1t11 i: 

:iot in çjenernl spirit of mw. 

11. 	liiereIore, considerinçj 	1lv 	l)f1i1 	Of 	COIl V"I I'.1ICe I  
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la'c I ul NNEXURE L] agauAssa  

(rrjm. 	
agauMeghaIay fagauMeghaIayacg.g0.1 

Sent: 	Tuesday, August 08, 2006 4:53 PM 
To:: 	Mamta Kundra 

agauTrip; agauAssa. agauNagaIafl. agauMaipur 
Subject: 	Seperation of Gr-B cadre 
Inportance: High 

ensitivity: Confidential 

• 	 OFFICE OF THE 

PR. ACCOUNTANT GENERAL (AUDiT), 
MEG I-IALAYA, ARUNACHAL PRADESfI AND 

MIZORAf1 SI-ULLONG - 793 001. 

No Estt.I/O,-de,. No. 58 
Dated : sth August, 2006 

(onsequent upoll the 
 Separaijoji of the Common Group B Cadres of the offices of the P,

- . Accduiitaiit General (Audit). Assam. Guwahat I Pr. Accouiitaiit General (Audit), Meghajaya Arunaclial Pradesli and 
Mizoraiii Shillong offices of the Accoutitant General(Audjt),. Tripura. Agartala. Accoutitaiit Genera' 

(Audt)Maiijpui. Imphal and Accoiiiita,it Kolhiia into the offices of the Pr. Accoritaiit 
General (Audit). Assam Guwahati oifice of the Pr. Accountant General (AudiO, Meghalaya Shillong, and offices 

ol (he Accouiitiii Generál(A11d1() Tripura Agartaa Accountatit Generag(Aud.jt)Malil)u,. Imphal. Accowita,it 

Genetal(J.\udj()Naoalajid Kojilma Accotititant .General(Audjt)ArujaChl Pradesli Itanagar and AccOuntant 
General(Audjt)Mj7o,.a Aizawl, the followitig Sr. 

AO5/AOs/AAO5/Sos are placed Permalielitly in the offices as shown in Anncxurcsl to 
XXVI!! excludjjio the names appearing in Annexiii•e XV!, 

In respect of the 20 AAO'S whose names appear in Annexui.c XV!. the order of posting to the O/o Principal Accou,itaiit General (Assani) Guwaliati is on a purely temporary basis as (heir case is sub-jud ice 

Lists showing the names oI' thc officials placed on cleputa(ioii lu the de1jjt offices on (lie basis 
or seniori(y/o1)t ions are shown in AHHCX(IrCSXXIX to XXXIX. 

The placement of' th officials Pcrniaiiciitly oi' on deputatio1i basis in the separated offices will be 

(--0-171'plermanent  

with eftect fl'oni 09/08/2006. 

alloca(io1i to the offices of the Pt Accountant Geneial (Audit) Assam Guwahiti 
office of (lie Ii, Accou,iii:it Gencial (AudiO, Shillong and offices - of the Accoiiiitaiit Genela1(Aid1t Ti ipui a. 
Agartal Accountant 

Accot:,ia,it Generah(/\1jdi(),\,il,iiclil Pradesh ltanaoa,' and Accountant 
Genel'al(AudjONljzo,.aiii Aizawl the 

of'flcials will sever all links with the coniliioii cadre and will have no connection vithi other offices of the Pr. 
to  I 

allocated They arc also Iia[)le to be translèn•ecl to 
131-anchi/Zonal offices already 	'existence or to he formed in luui'e and anywhei•e within (lie State where (-hey arc permt:ieiitli allocated/l)laced on deputation, 

4/07/2006 	:L dT 	$ohc4 7 
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. , I age - 01 i 

The officials who are presently on deputation to other offices will be posted on their repatriation to the 
(?ffiCeS to which they are permafleiitly allocated as per their seniority and option exercised by them. If no vacancy is 
aväiL,,Jle in such office on the date of repatriatioii, the. junior most person in tle concerned cadre in that office will 
be ient on deputation to deficit offices. 

The liner-se seniority of l)erSOflS in the separated office will be shown in the gradation list of that 
office. The seniority of the officials who will be on deputation to the deficit offices will he shown by the office for 
whith they have exercised their first option. 

Sd!- 
Principal Accountant General. 

Memo No Estt.i/Audj/12..31/200607/20212025 	 : th August, 2006 Cops' forwarded for iiiformation and necessary action to:- Dated 8 

	

I. The Pr. 	
(Audit), Assam, Maidamgaon, Beltola, Guwajiati. He is requested to release the dfticiafs who were placed on deputation to other deficit offices. In respect of l)Crsonncl 

alloued/depikd to office of the Accountant General (Audit), Arunachal Pradesh, itanagar and office of the 
Accoutitatit Geiiei'al (Audit), Mizoram, Aizawl they are to initially report t the 0/a Pr. Accountant General i (Meghalaya) Shillong initially. 

21 The. Accountint Gcncial (Audit), Tripura, Agartala. He 
is requested to release the officials who were 

• placed on deputatioji to other deficit offices. in respect of persännel allotted/deputed to the office of. the 
Accountant General (Audit). Arunachal Pradesh, Itanagar and office of the 4ccountant Gneral (Audit), 
Mizoram, Aiza'l they are to initially report to the 0/d Pr. Accountant General(Meglrnlaya) Shillong.. 
The. Accountaiit General (AudiO, Manipur, Imphaf. 

He is requested to release the officials who were 
placed on deputation to àther deficit offices. In respect of personnel allotted/deputed to the office of the 
Accou,itaiit General (AudiO. Aruriachal Pradesh, Itanagar and office of the Accountant Genei•al (Audit) 
Mizoram. Aizawl they are to initially report to the 0/o Pr. Accountant General(Meghalaya) Shillong.. 
The Accountant General (AudiO, Nagaland, Kohima. 

He is requested to release the officials who were placed on deputation to -  other deficit offices. In respect of peroniiel allotted/deputed to the office of the 
Accountant General (Audit), Arunachal Pradesh, Itanagar and office of the Accountant Geheral (Audit), 
Mizoram, Aizawl they are to initially report to the 0/0 Pr. Accountant General(Meglialaya), Shillong. .The Principal Directo,' (StafO, office of the 

	

 Zafar Mar 	 Comprollei' and Auditor General of India. 10, Bahadur Shah g. Indraprastha F-lead Post Office. 
• NewDelhj— 110001. 

Principal Accountant General 

04/07/2006 
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Memo No Estt.1/Audit/1231/200607/20262041 	 Dated: 8(11 August, 2006 >. 	Copy forwarded for informatjo,i and necessaly action to:- 
I. S 	

The Deputy Accouiitaiit General, office of the Accountant General (Audit), Mizoram. Aizawl. 
The Depuv Accountatit General . Office of the Accountatit General (Audit), Arunachal Pradesh, Itanagar. 

The Dy. l)irector. Office of the Director General of Audit, P&T, S.W.T.C., Branch Audit Office. 33 B.B.D. Bagh South. Kolkata-700 001 
The SeCretary o the PI:. Accoutuii General (Audi(). Shilloji. 
[he P.A.O. (Local) 
The Sr. Audit Officer/Rec'd & Claim 
The Asstt Audit Officer/Confidezitial Cell 
The Asstt. Audit Officer/Recoi.d 
The Asstt. Audit Officer/EsttII 
Persons concerned through Notice Board 

II. 	 Budget/G.L. Group 
S.B.IP.C. Group 
Posting Group 
Office Order Book. 

The General Secretary, Civil Audit Association office of the Pr. Accou,itajit General (Audit). 
Assani. Beltola, Maidamgaon, Guwahatj - 781 029. 

The General Secretary, Civil Audit Associatioji, office of the Pr. Accountant General (Audit). Me2ha!aya Shillont 	793 001. 

Sd!-. 
Deputy Accountant General (Admn.) 

• 	 _ 

04/07/2006 



THE FOLLOWING SR. AUI)IT OFFICERS ARE PERMANENTLY 
ALLOCATEI) TO THE OFFICES AS SHOWN BELOW: 

ANNEXURE-I 
O/o The Piincipal Account Genera I (And it) Assa ni 

 Shri Paresh Chandra Das 
 Shri John Dhanwar 
 Shri Tapan KLImar Biswas 
 Shri Samiran Suklabaidya 	 S  
 Shri Sadhaii Sarkar 
 Shri Kiran Shankar Chakrabarty 
 Shri Thaneswar Dutta 
 Shri Ranjit Suklabaidya 
 Shri Goperi Chandra Sarkar 

 Shri Kali Das 
II. Shri Lankeswar Pegu 

 Shri Brojen Doley 
 Shri Bijati IKanti Sikidar 
 Shri Md. Faziul 1-lague 

is. 
 

sh 	C .T .çjy' 	 (at 	sent on dcptn. \ 
Shri 'I'ikendra Nath Choudhury 

 Shri Ghanashyam 1)utta 
18. 1  Shri Satyanath Patwari 

 Shri Kanu Ranjan Dey Tai -afdar 
 Shri Ikramul Hussain 
 Shri Bhabendra Ram Das 
 Shri Sudeb Ch. Das (at present on deputation) 
 Shri Pravakar Nath 
 Shri Dwijendra Ku mar Sinha 
 Shri Rasa Ranjan Dhar 
 Shri Jiban Kr. Dutta 
 Shri Kutub Uddin Bärbhuiyan 
 Shri Kuria Kose M.M. 
 Shri Subhas Chandra Chakrabarty 
 5Shri L)hitnaii 'Vlitra (at present on cicptn) 
 S in U pa I Ku mar Paul 
 Shni Amalehdu Chakraharty - 

33, Shri Shibdas Bardhan 
 Shri Sajal Kaiiti Chakrabarty 
 Shti Subrata L)ey 
 Shri Bhaben Basti matai -y 
 Shd Swapan Kumar Dey. 
 Shri, Kushal Bora 

2. S!ut Hoshier SinghSev rain (at present on deptn. to Headquarters Office) 
 Shri Pijiish Kanti Dey 
 Shni Aiijan Kumar Bhattachai'jee 
 .Shti Dharanidhar kakoti 

.1 43. 1 Shri Saul Chandra BIiattachjee (at present on deptn.) 

L) 
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ANNEXURE-Il 
O/o The Principal Accountant General (Audit), Meghaiaya. 

I. Shri Dilip Kurnar Saha 
 ShriBishnu Mazurndar 
 Shri Sujan Kumar Das 
 Shri Jyotirmoy Chakraborty 

'5. Shri Mrinmoy Das 
.6. Shri Kalyan Chandra Dutta 

 Shrl Pantha Achanjee 
 Shri Shibaji Choiidhury 
 Shri Santosh Kitmar Basak 

ANNEX U RE-Ill 
O/o The Accountant General (Audit), Manipur. 

Shri Md. Faizun Rahaman 
 Shri M. iiteswar Singh 
 Shri L. lbomcha Singh. 

ANNEXURE-IV 
O/o The Accountant General (Audit), Nagaland. 

I. 	Shri Sirajuddin Majorbhuya 

ANNEXURE-V 
O/o The Accountant General (Audit), Tripura. 

I. Shri .Jahaulal Saha 	 - 

 Shri Niranjan Chandra Das 
 Sh ri Diii p Kr. Choudh LI ry (at present on depth) 
 Shri Rabindra Nath Ghosh 
 Shni .logendra Debnath 
 Shri Tushar Kanti Das 
 Shri Pijush Kanti Dasgiipta 
 Shri B ij itendra Narayan Choudhury 
 Shri Mrinal Kanti Kar (at present on deptn) 

 Shri Manas Bhattachaiee 
II. Shri Subinoy Paul 

 Shri Subhas Chandra Bhowmick 
 I Shri Nalini Kanta Das 

14.1 Shri Subhas Kar. 

~t J 
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ANNEXURE-VI 
Olo The Accountant General (Audit), Mizoram. 

I . Shri Sekhar Paul Choudhury 

ANNEXURE-VtI 
O/o The Acouutaiit General (Audit), AP. 

Shri Ranjit Kumar Dey 
 Shri Ram .Ianam Prasad 
 Shri Jogen Chandra Norab. 



j) 

THE FOLLOWING AUDIT OFFICERS ARE PERMANENTLY ALLOCATED 
TO THE OFFICES AS SHOWN BELOW: 

ANN EXURE-Vill 
O/o The PrinciI)al Accountant General (Audit), Assam 

Shri l3iplab Dhar 
 Shri Ran jan Paul Choudhury 
 Shri Gitesh Kr. Roy 
 Shri Ranjit Cli. Deb 
 Shri Pradip Kr. Bhadury 
 Shri Jyotirmoy Roy 
 Shri Sudhangshu Raiijan Paul (II) 

S. Shri Shyamal Bhattacharjee 
 Shri Shankar Narayan Bhattacharjee - 

 Shri Sukarna Choudhury 

ANNEXURE-IX 
O/o The Pnucipal Accountant General (Audit), Meghalaya 

I. 	Shri Pranotosh Deb 
2. 	Shri Purnendu .Bikash Dutta 

ANNEXURE-X 
OIo The Accou ii ta ut Genera I (Audit), M izora ni 

SI l l'i Sudhangshu Sinlia 
2. 	Shni Rath ndna l3hattachatjee 

ANNEXURE-Xi 
O/o The Accountant General (Audit), Arunachal Pradesh 

 Shni Ramanuj Bhattachatjee 

L 2. Slid Jagadindu Nanidy 
 Slid Sukheiidu Choudhury 

ANNEXURE-X1l 
O/o The Accountant General (Audit), Tripura 

I. Shni Abhijit Dhan 
 Shri Subhas Cli. Das (at present on deputation with the Hgrs office) 
 Slid Gati Raiijan Paul 
 Slid Aniar Kdshna I)utta 

c) 
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ANNEXURE-XHI 
O/o The Accountant General (Audit), Manipur 

L. 	I. I Shri L. Iborncha Siiigh 	 * 

ANNEXURE-XIV 
O/o The Accountant General (Audit), Nagalanci 

I 	Shii Ajay Bose 	 - -- 
2. 	Shri Bi)1II Chandra Nath 



- 	It- 

S 	 6 
THE FOLLOWING ASSTT. AUDIT OFFICERS ARE PERMANENTLY 

ALLOCATED TO THE OFFICES AS SHOWN BELOW: 

ANNEXURE-XV 
O/o The 1rinciJ)al Accountant General (Audit), Assam 

I. Shri Tapasli Das Gupta 
 Shri Ashit Dey 
 Shni Kunu Choudhury 
 Shri Badal kanti Mahajan (at present on deputation with the Hgrs office) 
 Shni Dhirendra Chandra Paul 
 Shri Raiij it Pait I 
 Shri Bipin Chandi'a Pujani 

S. Shni .lashabaiita Choudliury 
9. Shni Mniganka l)eshmukhya 

0. Shni Pradip Ki. Chakrobonty 
11, Shni Bhabananda Pathak 
12. Shni Kiransashi Das 
3. Shni Subash Cli. Dutta 

14. Shni Nirode Chakroborty 
IS. Shri Satyajyoti Paul Choudhury 

 Shri Nirode Ranjan Biswas (at present on deputation) 
 Shni Subash Cli. Paul 
 Shri Brajalal Mazumder (at present on deputation with the Hgrs office) 
 Shni Mnidul Kanti Hore 
 Shni Bhaben Cli. Kalita 

2 I . Shni Joy Prakash Kumar 
22. Shni Surya Kumar Bhagawati 
21' Shni Debasish Chakroborty 

 Shni Khageii Gogoi 
 Shni l3inodc Kumar Hazarika 
 Shni Govindo Deka 
 Shni Nazru I Islam Laskar 

2$. Shii .Iayanta Shankar Paul 
 Shni Nurul Islam Pramanik 
 Shni Ashim .Iyoti Dutta 

1 . Shni Tapan Kr. Sarkar 
 Shni Madan Cli. Nath 
 Shri Moti Lal Das 
 Shni LalitGogoi 
 Shni Sultan Md. Salehuddin Ahrned 
 Shni Debasish Bhattacharjee 
 Shni Mukul Banuah 
 Shni Nibaran Cli. Gogoi 
 Shri Subir Nath Mazurndr 
 Shri Haridas Acharjee (at present on deputation with the Hgrs office) 

(i 
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 Shri Pradip Goswami 
 Shri Naushad All Ahmed 
 Shti Subash Deb 
 Smti Prativa Raiii Das 
 Shri 	Subikas,h Dutta 
 Shri Alok Acharyya 
 Shri Pliukaii Cli. Barmari 

4$. Shri Bidhu Bhusaii Das 
49. Shri Prad I p IKumar 1K un 
50, Sh ri S hyania I Kan Li Kar 
SI . Shni Ubedur Rahaman 

 Slir.i Ratul Cli. Bora 
 Shni Saradindu Paul 
 Slii' Arup Kr: Paul 
 Shri Pradip Kr. Dutta 
 Shri Debabrata Saha 
 Shni Pradip Chakroborty 
 Shri Dipu Bonah 
 Shri Pratap Cli. Barmah 
 Shri K.A.Augustine (at present on deputation) 
 Shri Arindani Nath (at present on deputation) 
 Ms. Kaushal Bhattacharjee (at present on deputation with the Hgrs office) 

The followin2 Asstt. Audit Officers are retained in Guwahati Office as per orders of 
the Hon'ble CAT, Guwaliati 

Annexure X\'I 
 Shni Sarat Cli. Das 

2. Shri Guna Ram IKalita 
 Shni Biriiichi Kumar Sarniah 
 Shni Biren Boragohain 
 Shni Snehanigsu Nath 
 Shni Subhash Kurnar 
 Shni Sreekaiit lal 
 Shri Nani Gopal Paul 
 Shni BabulCh. Das 

10.. Shri Swapan Kr. Bose 
 Shri Naba Kr. Bhattachatjee 
 Shri Binoy Kr. Das 
 Slii Sam iran Chakroborty 
 Shri Sudipta Das Gupta 

IS. Shri .layanta Ghosh 
 Shri Om Prakash Upadhaya 
 Shni Jishu Bliattachaiee 
 Sliii Bisvajit Choudhury 
 Shri Sehabrata Mazumdar 
 Shri Ranajoy Bhattachanjee 



H. 
ANNEXURE-X VII 

O/o The Principal Accountant General (Audit),Meghalaya 

Shri Ardheiidu Kumar Das 
 Shri Nabendu Deb 
 Shri Haresh Ch. Borgohain 
 Shri Ajit Kr. Deb 
 Shri Debotosh Choudhurv 
 Shri Tapash Kr. Dey 
 Shri Dipal Bhattacharjce 
 Shri Rup Raj Cliakroborty 
 Shri Binod Bhujel 

 Shri Bidhan Roy 
 ShFi Kamala Kanta Katiàda 
 Smti Shampa Nalia 
 Shri Samson Jojowar 
 Smti Aitaboliii Myrthong 

ANNEXURE-X VIII 
O/o The Accountant General (Audit), Tripura 

 Shri TapasliCh. Mazurnder 	S  
2. Shri Kalyan Kr. Das (I) 

 Shri Kirit Kr. Dutta 
 Shri Santosh Debnath 
 Shi'i Aniiiiesli Mazumdar 
 Shri Anil Baran Datta 
 Shri Pradip Dey 

S. Shri Parimal Diitta Choudhury 
 Sh'i Ajoyindu Deb 

 Shri Aruriendu Bikash Roy 
II 	. Shri Phani Bhusan Mitra, 

 Shri Ranendra Kr. Bhattacharjee 
 Shri Nakul das 
 Shri Dwijen Kr. Sutradhar 

IS. Shri A run Cli. Nath 
 Shri Karunamoy Nath 
 ShriiaydipOhosh 
 'SmtiSanchahi Roy 
 Shri Sarit kr. Choudhury 
 Shri Debabrata Bhattacha,ee 
 Shi:i Dipankar Dey (II) 
 Shi'i Manasij Chakma 
 Shri Jayanta Barãn Roy Choudhury 



i. 

ANNEXURE-XIX 
O/o The Accountant General :(ALIdjfl Manipiit 

I 	. Shri K. Ibochouba Singh 
 Shri 	L. Ibocha Singh 
 Shri Broja Kishor Singha 
 ShriA.Iboton Singh 
 Shri H. Tolén Singh 
 Shri L.Mawia 
 Smti A.Rita Dcvi 

S. Shri L.Jibari Cli. Singh 
 Shri L. B rendra Singh 

 ShriA.Bi joy Singh 

- 	 ANNEXtJREXX 
O/o The Accountant General (Audit), Nagaland 

t/.  

Shri KJV1.Kabui 

[ 	2. 	Shri Ramesh Chandra Pegii 

ANNEXURE-XXI 
O/o The Accountant General (Audit), Arunachal Pradesh 

I . 	Shri I3hiipal Cli. Bhowmick 

ANNEXURE-XX(I 
O/o The Accoutitant General (Audit), Mizorani 

I . 	Shri Bhubaneswar Sinha 	. 

A W*2  CAI 



THE FOLLOWING SECTION OFFICERS ARE PERMANENTLY ALLOCATED 
TO THE OFFICES AS SHOWN BELOW: 

• 	 ANNEXURE-XXffl 
O/o The Principal Accountant General (Audit), Assam 

1. Shri Phanidhar Haloi 
L2. Shri Nirmal Deori 

 Shri Dihp Kr. Dhar 
 Shri Jitesh Cli. Das 
 Smti Debapriya Purkayastha 
 Shri Padma Kr. Das R. 
 Shri Pranj it Saikia 

- 	 8. Shri Subrata Sutradhar 
 Shri Nepal Cli. Sarkar 

 Shri Santanu I3haEtacharjee 
Shri 	Ritul Changmai 

I 2k  Shri Bikah Ran jan Das 
 Shri M.Ganesh 
 Shri Joydev Bhowmick 
 Shri 	Kanak Cli. Das (II) 
 Shri Dipendra Das 

1,7. Shri Mrinal Kumar 
 Shri Hem Bahadur Doiee 
 Shri Sajal Kumar Biswas 
 Shri Biriod Kumar (Probationer) 

ANNEXURE-XxLv 
O/oThePrincipalAccountantGeneral(Audit),Meghalaya 

Shri Prabha Roy Ryngkhlern (Probationer) 
2. Shri Ritesh Anand (Proba(ioner) 

L 	3. Shri Md. Gliolarri Gous (Probationer) 
L 4. Shri Sum it Kar (Probationer) 

ANNEXURE-XX\' 
O/oThe_Aceoti ,i(anfGeneral(Audit),Manipur 

I. Shri T.Rozi Ki'. Singh 
 Shri Shaphaba Thokchom 
 Shri G.L.Ronivari Paite (Probationer) 

L4. J Shri John Mol Khanthang Paite (Probationer) 



ANNEXURE-XXVI 
O/o The Accountant General (Audit), Nagaland 

I. Shri Mani Karidan C. 
 Sun Cliibemo Shitinie  

Shri T.K. Haridasan (at present on deputation) 
 Shri P.A.Suresh Babu 
 Shni H.Ajeto Wosta 

6 ..Shr I Beiidanganen Aier 
[ 	

7. Shri Kezhaletua Anganii 

ANN EXURE-XX Vii 
O/o The Accotiiita,it Getieral (Audit), Tri)ura 

L 	U Shni SanJySengupta  
2. 	Shri Paniha Sarathi Chakrahonty 

L 
 

J. 	Shni Swapan Nandy 

ANNEXURE-XX VII! 
0/o The Accountant General (Audit), Aizawl 

.1. 	Sniti Zodingliani 

The following Section Officers ( Probationers) are placed on deputation in the 
offices mentioned below: 

O/o The Accountant General (Audit), Aizawl 

ANNEXURE-XXIX 

L 	I 	Shri Puyam Topendra Sing ( Opted ion Manipur only) 
[_ 	2 	Shni Mairembam Nivash Singh ( Opted for Manipur only) 

.r 

O/o The Accountant General (Audifl, AP 

ANNEXURE-XXX 

Shri L. Thongsei Haokip (Opted for Man ipur) 
2 Shni Holyangarn Bait&( Opted for Man ipur) 
3 Shni Mangkhotinthang S. Haokip 

( Opted for Man ipur) 



THE FOLLOWING SENIOR AUDIT OFFICERS ARE PLACED ON 
DEPUTATION ACCORDING TO THE DEPUTATION PREFERENCE 

EXERCISED BY THEM 

O/o The Accountant General (Audit), Arunachal Pradesh, Itanagar 

ANNEXURE-XXXI 

 ShH Pranab lKr. Dey (opted for Meghalaya) 
 S!iri Satya Prasad l3kwas (opted for Meghalaya) 
 Shri PareIi Acharjee (opted for Meghalaya) 
 Shri ShankarLal Paul (opted for Assam only) 

O/o The Accountant General (Audit), Nagaland, Kohima 

ANNEXURE-XXXII 

Shri 1-hiten Chandra Dutta (Opted for Assam only) 
2 Shri Kamaleswar Bora 

( Opted forAssarn only) 
3 Shri Ashutosh Deb (Opted forAssarn only) 

0 

4 Shri Aiit Kr. Saha (opted for Meghalaya(lSt) and Assarn(2hld) 
5 Shri Tapan Kr. Roy (opted for Assarn) 
6 Shri Rabindra Mazumdar (opted for Assam) 

O/o The Accountant General (Audit), Mizoram, Aizawl 

ANNEXURE-XXXIJI 

I. Shri Samaresh Ran jan Das (opted for Meghalaya only) 
 Shri Ash ish Kuniar Acharjee 

( Opted for Assam only) 
 Shri Dwijesh Ran jan Saha (Opted for Assarn only) 
 Shri Tapan Kumar Haldar (opted for Assani only) 
 Shri Kalyan Kr. Das (II) (opted for Assarn only) 	

0 



0 
. . . 

O/o The Accountant Genetal (Audit), Manipur, Imphal 

ANN EXURE-XXXIV 

Dipan Kumar Das (Opted forAssarn only) 

3, 
Malay Bhushan Acharjëe (Opted for Tripura 'only) 
Ranadhir Singlia (Opted for Assam only) 

4 Sliri Sahadeb Ghosh (Opted for Assaii-i only) 
5 Shri Bikash Roy 

( Opted for Assam only) 
6 Shri Subheiidu Chakraborty (Opted for Assam only 
7 Shri Sujit Kumar Deb (Opted for Assarn only)  
8 Shri Jadab Chandra Das (Opted for Tripura only) 

Shri Bimal Kanti l3howmick (Opted for Assam- 1st and Meghalaya2h 1d) 	- - 

TUE FOLLOWING AUI)IT OFFICERS ARE PLACEI) ON I)EPUTATION 
ACCORDI NC TO THE OEIUTATION PREFERENCE EXERCISED BY THEM 

O/oThe.Accou,itant General (Audit), Man ipur, Imphal 

ANNEXURE-XXxV 

Shankar Sevak Das (Opted for Tripuraonly) 	I 

0/oThe Accountatit General (Audit), Mizoram 

ANNEXURE..XXXVI 

IMani Lal I)as ( opted ibr Mela'a only). 
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The following Asstt. Audit Officers are placed on deputation in the following offices. 

ANNEXURE-XXX VII 

O/o. the Accountant General (Audit), Arunachal Pradesh. 

Manitidra Chakraborty (Opted for Meghalaya 1st arid Assam 2

i Anima Senapati (Opted for Assam)* H i 

i Bijoy Bhushan Deb. (Opted for Assam) 

 Batai Kumar Chanda (Opted for Ass am)** 

 Ripen Kuii'iar KaIoii ( Opte(I for Assam )* * 

6 Shri Kalyan I3hattachailee, (Opted for Assa m)* 

7 Smti S. Shallynecy D. Syiem (Opted for Megha) 

8 Srnti Sangamitra Dasgupta (Opted for Assam)* 

9 Shri Gopal Deb (Opted for Meghalaya jS( and Assam 2nd) 

JO Smti GayatriChettri (Opted for Meghalaya) 

II Shri Anirnesh PaLII (Opted for Assarn) 

12 Shri Sudipta Narayaii Biswas 
( Opted for Assam) 

FIT Shri T. Gopal Singh (Opted for Meghalaya) ) 

O/o. the Accountant General (Audit) Mizoram. 

ANNEXURE-XxXvhII 

Shri Subhash Chandra Bhattacharjee (Opted for As sam)** 
2 Slid Bipraj it Pukkayastha ( Opted for A ssam )** 
3 Shri Partha Sarathi Gupta (Opted for Assarn )** 
4 Shri Faizur ftahaman Choudhury ( Opted for A ssam)** 
S Shri Biswadeep Chakraborty (Opted for Assarn) 
6 Ms Ballyda Sawkmie (Opted for Meghalaya only) 

- 7 Ms D. Sharitisree (opted for Assam only) 

* 	Allocated to Guwahati office but retained temporarily in the office in which 
they are working at present till finahisation of the Court case. 

** 	Allocated to Cuwaliati office but placed at the disposal of the offices shown 
• 	against them till fitialisation of the Court cise. 
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O/o. the Accounta,it General (Audit), Naaknd. 

A NN EX U RE-XXX IX 

hri Narayan Chandra Ro 	(Opted for Assam onl y)* R hri Sunilt Kumar Paul 
( Opted for Assarn o n l y)* 

tS hi -i  Diptendu Chakrabort 	
( Opted for Assarn o n ly)* 

hri Parakesh Seal (Opted for Assarn o n l y)* 
5 Shri AtLII Cliandra Dutta (Opted for Assarn o,l y)* 
6 Shri Hitesh Kakoti (Opted for Assani onl y)** 
7 Sibotosh Bhattacharjee 

( Opted for Assam only)** 
8 ri Lshmi Buragohain 

( Opted for Assarnjy)** 
 Moitra 

( Opted for Assarn onl y)* 

* 	Allocated to Guwahati office but retained temporarily in the office in which 
they are working at l)resent till finalisation of the Court case. 

** 	Allocated to Guwahati office but placed at the disposal of the offices shown 
against them till finaliSation of the Court case. 



J NNEXURE. 

OIØCE OF THIS J':UNCIPAL ACCOUNTANT GENERAL (AUDr1'). ASSAM., 
BELTOLA1  GUWAHAn - 29. 

O.O NO: Estt-l1Audit/134 	 Dated:08-08-2006 

in pursuance of 11"stt-1/Order No,8 dtd. the 8 th  August, 2006 of Principal Accountant 
General (Audit, Mhi:yi, etc. Shillong., the nanics of Senior Audit Officers! Audit Officers! 
Assistant Audit officcs/ Section Officers as mentioned in the Annexure-I, II, 111 and IV 
respectively are placed permanently in the Office of the Principal Accountant General (Audit) 
Assam, Guwaati-29 and the names of Assistant Audit Officers as shown in Annexure —v are 
retained in the office of the I?rincipal Accountant General (audit) Assam, Guwhati-29 till the 
disposal. of the case in Honorable CAT, Guwahati Bch. 

Authority: 	Pr. kG's orders dtd.08.08.2006 at P/2 N of fllQ. No.Estt..IIMI1-51/ 
Vol-J1J2006-07. 

,v... 
((US&W)Dy. Accountant Genera 

Menu) No. Estt-1iA udiUl-51/Vol-Jf/2006-07/1 537 Daied 08.08.2006 

Copy forwarded for information and necessary action to: 
The comptroller andAij&for General of India, 	 .. 
10, Bahathirshali Zafar Marg, 
Indraprastha head Post Office,  
New Delid - 110002 	 .• 

AliQck/ 

	 Deputy Accountant General s.(A&W) 



- 

(. 	)tjenzo No. £sll-I/Au(jjUJ5J/of..JJ/2OOO?/JS3SS3 	Dated 08.08.2006 
Copy forwarded for inforniatjoij and necessary action to: 

The Pr. Director of Audit, N.F. RailwayMa}jgaon, Guwahati-1 I 
The Pr. AG. (Audit). Mcghalaya,etc. ShiIlong-1 

• 3. The A.G. (Audit), Nagaland, Kohim.a. . 
• 	4. The A.G. (Audit),Manipur, Imphál 

S. The A.G. (Audit),Tripura,. Agartala. 	. 	. • 	& The Secretaty to the Pr. A.G. (Audit), Assati,, Guwahati-29 
The P.A.O., O/o the Accountant General (A&E), Assam, Guwàhatj 29 
The Private SecrctAiry to the Pr. A.G. (Audit), Assni. 
The A.A.O..Recoi:d 
The A.A,O, Estt.fl Section 
All Branch Officers 
All concerned Officers 
The Hindi Ccli. 
O.O.Fjlc 	 . 	. 

Sr. Audit Oflheer.(Adnrn). 

I F 
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Annexure..j - 	The following Senior Audj Officers are S 

( SLNo Name 
Permaehtgy aflocard to the office of the PAG(Audit), Assam 

.. 

. 	 Designation Present Place of posting 	Nathe 	f the office I 
1 KUSFj 	BOR-j 	Sr. A.Q.:. 

. 

• 

Permanently allocated 
. and Posted. 

. O/óthe PAG(Audit) 	0/0 the: PAG (Audit) Assam ,  Ghy. Assarn Ghy. 
SH CH. DAS 	Sr. A.0. /o the PAG(Audit) 	0/0 the PAG (Audit) Assam,y .  Assam 1  Ghy. 

K.R. 	DEY Sr. AQ. 
IARAFDA 0/0 the PAG(Audjt 0/0 the RAG (AUdt) Ae8am, Ghy Assam, Ghy ,  

4 KALIDA 	 Sr. AQ. 0/0 the PAG(AUdt) O/o the RAG (Audit) Assarn 1  Ghy. 	
., Assam, Ghy. 

DHAJ Sr. AO. 
KATI 	

. I O/o the PAG(Audit) 0/0 the PAG (Audit) Assarn, shy. Assam, shy. 
6 ThIANESW 	 Sr. A.O,• 

DUTTA 0/0 the PA G(Audjt) 010 the RAG (Audit) ... 

.• Assam, Ghy. Assam, Ghy, 
7 BHEN  

BA 	
Sr. A.O. 

. 

Oio the PAG(AUdjt) 0/0 tISUA-1'A1Y 	 he PAG (Audit) 
. 

. 	Assarn, Ghy. Asam, Ghy. 
\VAJJJ KJ. Djy 	Sr..A.0 0/01hePAG/udit 

5,. 

Assarn, Ghy 
. 0/0 th 	RAG AUdit): 
Assam, Ghy 

RAij Sr A 0......... 
DAS 0/0 the PAG(Audit ...... 

6/0 the PAG (AudIt). Assam, Ghy Assam, Ghy .  
10S2W}L 	SAJj, 	Sr, AC. S 	

. 

0/0  the PAG(Audit) 0/0  the PAG (Audit) 
•• 

' 

Assa, Ghy. 
Assam, Ghy. 

11 TUEND 	NATH Sr A0. 
C}IOUDHURy 	. 

O/o the PAG(Audit) 0/0 the PAG (Audit) S  

Assam, Ghy. Assam, Ghy. 	5 

12
~ENTD Sr. A.Q. 

CHAKJ J3OR.ISY  0/0 the PAG(Audit) 0/0 the RAG (Audit) 
S  Assam, Ghy. Assam, Ghy. 

13 PROv 	NATJj 	Sr.. A.0. 0/a the PAG(AUdit) 0/a the RAG (Audit) Assam, Gh, Assam Ghy 
14 D.K. SA.... 	Sr. A.O.. O/o the PAG(AUC:,t) 	010 the RAG (Audtt) Assarn, Ghy 	 Assam, G'iy

.  

t~ #Aq 



1 
• 

15 JOHN DHANWAR 	1 St. A.O. 

. 

. I6ANJAN 
BHATTACHARJEE 

Sr.A.0, 

17 GOPEN SARKAR Sr. A,0. 

18 TAPAN BISWAS. Sr. A.O. 

19 UTPAL 	KUMAR. 
PAUL 

Sr. A.0. 

20 BIJAN KT;SIKID,AR Sr. A.0: 

C46r 

c 

211KUTUT3UDDIW 	Sr. A.O. 
BORBHUIYAN• 

22 K.S.Cl-J,AKRABORTY Sr. A.O. 

• 

23.SI13ADAS 
BARDHAN. 

Sr. A.O. 

24 GHANASHYAM 
DU1TA 

Sr. A.0. 

TJBROJEN DOLEY Sr. A.0. 

UTA Sr. A.0 

0/a the PA.:..:..it) . 	O/o the PAG(Audit) 
Assam, Ghy 	Assam, Ghy. 

0/c the PP. ;/ 	;iit) 	0/c the PAG (Audit) 
Assam Ghy 	Asam, Ghy. 

0/a the PP . (i •Jit) Ok the PAG (Audit) 
Assam, Gh; 	Asarn, Ghy. 

0/0 th€ Pf.. 	(.:dit) 
Assam, GI:1. 

OM the PAG (Audit) 
Assam, Guy. 

0/0 thc P/G(. 	dit) 0/.:) the PAQ(Audit) 
Assarn, Gr. 	. 	 .' Assam, Ghy. 

0/0 the P!' 	.;. 	..dit) 0!) the PAG (Audit) 
Assam, G:". ; . A:sam, Ghy. 

the p.:jdit) 
Assam, E' .. 

0/0 the PAG (Audit) 
Assam, Guy. 

0/0 the P 	,jdit) Oeo the PAG (Audit) 
Assam, C :' Assam, Ghy. 

0/6 the FG:.;Udit) 0/0 the PAG (Audit) 
Assarn,('/ A3sam,Ghy. 

O/ôthe F:. 2 :",udit) C'fo the PAG (AUdit) 
Pssam, (.;':y Assam, Ghy. 

0/c the F' .(:idIt) 
Assarn, ' 

010 the PAG (Audit) 
ASsm, Ghy. 

Olo the . 	
ç 	udit) Olo the PAG (Audit) 

Assam, /ssamGhy. 

- 0/0 the PAC;.udt) 010 the PAG (Audit) 
Assim, ('. Assam, Ghy. 

- 0/c the 	A 	••udt) O/o the PAG (Audit) 
Assam, Ghy. 

• 	0/0 the 	. 	.ucit) 0/a the PAG (Audit) 
Assam, :. Assarn, Ghy. 

0/c the 	A 	[wait) 
Assam 	tv. 	• 	• • 

/0 	e  FAG (Audit) 3Th 
Assam, Ghy. 

27 SUBHASH 	Sr. A.O. 
CHANURA 
CHAKRAJ3ORTY 

28 PIJUSII KT. DEY 	Sr. /0 

29SAMIItAN 	Sr. A0, 
SUKLABAJDHYA 

30IFA7,1,ULHAQUE - ISr. A.O 

A4Q's)- 	; 



(- gr 

Assam, Ghy. 	Assam, Guy. 

Sr. A.0. 0/n the PAG(Audit) 0/0 the PAG (Audit) 
Assarn, Ghy. Asarn, Ghy. 

33 RANJJT Sr. A:0. 0/c the PAG(Audit) 	•'/oftiePPG(AUdt) 

• SUKLAJ3AID;YA . 	. Megha(aya, ShUong 	•Assam, Ghy. 

34 L1 	JLS WAR Pt'..GU SrA.0. 010 the AG(Aud:) the PAG (Audit) 
Nagand, Koria As.n1, Ghy. 

35 C.T. 	 . Sr. A.0. at present on deptri. 00 the PP.0 (Audit) 

\/ISWANATHAN . 	. With Hqtr. Offica .  Assam, 	Y. 

36 SUDEBc.I-LDAS Sr. A.0 at present. c 	depth. )/o the PAG (Audit) 
As.arn, Ghy. 

37 DHIMAN tI'RA Sr.. A.0. at present on deptn. 0/QthCPAG(AUdIt) 
Assam. Ghy. 

8 HOSU1ER 	SINGH Sr. A.O. at presar Q/othsPP.G (Audit) 

SEVRA1N With Hqtr. 0ic Assam, Ghy. 

39 SAL1LCiLANDRA Sr. A.0. atprsent on depth. the FAG (AU I) 

BHATTACHARJEE 
Assam, shy. 

40 RASA.........RANJAN AQ 	••• .thPAG(Audit) /o the PA 	(Audit) 

DH'\.R MeghaIay, St.' 	ong ssm, Gh, 

41 Sr A 0 0/c the AC(I 	I¼IL) C to the PAG (Audit) 
KTJRIA KOSE lvi M 

Nagaland 	.ohirn ASs3m, Ghy. 

Sr. A.0. 	...... Q/othe AC(Auct) 	.. 
' 	the PAG (Audit) 

............. 
CHAKRABA.RTY Tripurá, Agarta Assam, Ghy. 

43 Sr A.0. 0/0 the PAG(Audit) 	. 0/0 the PAG (Audit) 
SUBRATA DEY 

. 	• Meq1ä1ay, 	IIion sarn, 3 
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74  0 	Annexure -11 

The following Audit Off jeer's are permanently allocated to the office of the PAG( 

'fLio. Name Designation Present Place of posting 

1 BIPLAB DHAR Audit Officer O/o the PAG(Audit) 
Assam, Ghy. 

2 RANJAN PAUL CHOUDHURY Audit Officer 0/othe PAG(Audit) 
Meghalaya 1  Shluong. 

3 GITESH KUMAR ROY Audit Officer 0/0 the PAG(Audit) 
Assam, Ghy. 

4 RANAJIT CHANDRA DEB Audit Officer 0/0 the PAG(Audt) 
Assam, Ghy. 	'. 

5 PRADIP KUMAR BHADLFRY Audit Officer O/o the-AG(Audit) 
Manipur, Imphal 
0/0 the AG(Audit) 

6 JYOTIRMOY ROY Audit Of ficer 
Nagaland, Kohima 

7 SUDHANGSHLJ RANJAN PAUL (II) Audit Officer O/o the AG(Audlt) 
Manipur, Imphal 

6 SHYAMAL BHAUACHARJEE Audit Officer 0/0 the AG(Audit) 
_______ Manlpur, lmphal 

• 9 SHANKAR NARAYAN Audit Officer O/o the AG(Audit) BHATTACHARJEE 	 . Nagaland, Kohima 
.10 SUKARNA CHOUDHURY Audit Officer 0/0 the AG(Audlt) 

Manipur 1  Imphal. 



pernanefltlY allocated to the Thee of the pAG(Audit 	Assam 

The foHowiflg 	istant Audit Officers are 

Designation Prt Place of 	Name of the office 
permanentlY allocated  

Si. 	Name 
po t r' 9 	 and 	osted 

- 010 te PAG(AUdit) 	0/a the PAG(AUdit) 

MO ASGhY. 	Assam, Ghy. 
SulhashDeb CIo the PAG(AUdit) 	0/a the PAG(AUdit) 

2 	DiU Bo'ah AAO Asam, Ghy. 	Assam Ghy. 

0/a the PAG(AUdit) 	0/0 the PAG(AUdt) 

3 	Sui'aSh Ch. Paul MO Assam, Ghy. 	Assam, Ghy. 

OIo the PAQ(AUdit) 	Olo the PAG(AUdit) 

MO Ghy. 	Assam, Ghy. 
4 	Bhbefl Cit Kallta 

010 the PAG(AUdit) 	0/0 the PAG(Audit) 

• 	i 
5 	u APO A 	1rn, Ghy. 	Assarn, Ghy 

PAG(AUdit) 	0/0 the PAG(AUdit) 

6, 	Prat1) Ch. Barrnah AAO 
Assam, Ghy. 

100 the.PAG(AUdit) 	0/a the PAG(AUdit) 

Pu 7 	B 	iii 	ari • 
AAO Afl1 Ohy. 	Assarn, Ghy. 

0/0 the PAG(AUdit) 	0/b the PAGAUdit) 

a ad A 8 	Nll Abmed AAO Asam, Ghy. 	Assarn 1  Ghy 

J;'o the PAG(Aüdit) 	0/o the PAG(Audit) 

AAO pm,hy. 	Assarn, Ghy. 
9 	Muu1 Baruah Qio the PAG(AUdit 	0/a the PAG(AUdit) 

• 

10 	an Ch. Nath AAO Assm, Gb' 	Assm 1  Ghy. 

:010 the PAG(Audit) 	0!0 the PAG(Audt) 
• 	

0 

ii 	Prarn Chdrabo AAO Assam, Ghy. 	Assa 	Ghy. 

0/0 the PAG(Audit) 	0/0 the PAG(AUdit) 

Joy PakaS1i Kumar 12  
AAO As arn Ghy. 	Assarn, Ghy. 

0/0 the PAG(AUdit) 	0/0 the PAG(AU dit) 

13 	.S:andindu Paul MO Assam, Ghy. 	Assam, Ghy. 

OIo the PAG(AUdit) 	0/0 the PAG(AUd 

AAO • 	csam,Ghy. Assam _ 
14 	U edur Rahin an 

Clo the PAG(AUCIIt) 0/ 0 the PAG(AUCfltl 

• 	15 	T3pan 	Sarkar . 	MO 
• 

Assam Ghy. 	Assam, Ghy. 

: 	c/o the PAG(AUdit) I Ofo the PAG(Udlt) 

16 	 di 	Goswaflul P3 AAO m, Ghy. 	Assam, Ghy 

rh the PAG(AUdIt) 	to the PAG(AUdIt) 

17 	Pdi KmarKUñ • 	AAO l,sam, Ghy. 	• 	Assam, Ghy. 

•()/o the PAG(AUdlt) 	Q/ô.the PAG(AUdit) 

18 	1h bananda Pathak AAO 
• 

 csa,GhY 	Ascam, Ghy 

• 	)J' the PAG(AUdit). 	0/0. the PAG(AUdit) 

m k 19 	N.L Pra 	• 	• MO Ghy. 	• 	ssam, thy. 

the PAG(AUdit) 	0/a the PAG(AUdit) 

'aml Kanti Kar •2b 
AAO 

0/0 
• Assam, Ghy. 	• 	Assam, Ghy.  

AHoc 	• 	• 	 • 0 	• 

0 



21 

22 

23 

• 24 

25 

26 

27 

28 

131
33 1~  

34 

35 

H 
37 

38 

~ M ON (9 

(OIo the PAG(Auct) 	0/othe PAG(Audlt) 

B.flhusan Da AAO Assam Ghy. 	. 

0/a the PAG(Audit) 
Assam, Ghy. 
Olo the PAG(Audit) 

K 	 . AAO Assarn, Ohy. 
0/o the PAG (Audit) 

Assarn, Ghy. 
0/0 the PAG(Audit) 

Pradip  Assam Ghy. Assam, Ghy. 
0 	the PAG(Audit) 0/o the PAG(Audt) 

idh AAO Assam, Ghy. Assani Ghy 
ÔIo te PAG(Audit) 0/o the PAG(Audit) 

Phukan Ch Bannan AA o Assam, Ghy. 

. 

Assam, Ghy. 
OIohe PAG(Audit) OIo the PAG(Audit) 

Debasls!i çhakiaborty A o Assam, Ghy. 
0/o the PAG(Autht) 

Assam,Chy. 
0/0 the PAG(Audit) 

Debasish BhattachMiee o AA 
- 

Assam, Ghy. 	• • Assarn, Ghy. 
the PAG(Audt) 0/a the PAG(Auda) 

Jayanta Sankat PauL -- AAO Assam, Ghy. 
0/0 the PAG(Audit) 

Assam, Ghy. 
OIo the PAG(Autht) 

SuPU  
A AO 	• Assarn, Ghy. 	• 

the PAG(Audit) 
Assarn,Ghy. 
Ô/o the PAG(Audit) 

RanJ.lt Paul. _______ 
Assam Ghy. 
010 the PAG(AUCht) 

Assam,Ghy. 
0/0 the PAG(AUdit) 

tv1rianka 
Assam Ghy.  
0/0 the PAG (Audit) 

Assam, Ghy. 
0/0 the PAG(AUdft) 

Subhash Cli.  Dutta  AAO Gh Assam, Ghy. 
0/0 the PAG(AUdIt) 

pi.acleepKr.D.._.... AAO Asam Ghy. 
0/0 the PAG(AUdft) 

Assam, Ghy,. 
0/0 the PAG(AUdIt) 

A 
- 

Assam, Ghy. 
0/o the PAG(Audit) 

Assam, Ghy. 
0/0 the PA ( u i 

• Ashim,lyOtl AAO 
• 

" 	Ch' ,-.,ssam, 	,. 

0/a the PAG(AUdit) 
Assam, Ghy. 
0/a the PAG(Audlt) 

Mridu1Kt}I0  AO ssam, 	. ,-,
ö7AG(Ait) 

Assarn, Ghy. 
0/a the PAG(Audit) 

• 	• Nibaran AAO A 
,. 	

Assam, 
 

0/o the PAG(AUdit)' 	010 the PAG(Audit) 

AAO Assam Ghy. 
0/o the PAG(Audlt) 

Assam, Ghy. 
r' rA/udIt 0/a ti e 

S.M.S.Ahnl  AA o Assem, Ghy. 
0/o the PAG(AiJdit) 

Aesem, Ghy. 
O/o the PAG(Audit) 

• KhonGo0.L._..__ AAO • 	. Aam, Ghy. 
0/a thePAG(AUdit) 

Asam, Ghy. 
0/0 the PAG(AUdit) 

Dhirndta C1L Paul MO Assafl 	Gh Assam, Ghy. 
0/a the PAG(Audit) 

N.J. Laskar 
• Assarn, Ghy. 

0/a the PAG(AUdit) 
Assarn, Ghy. 
0/0 the PAG(AUdIt) 

Kit n Sashi Das 	._ AAr -.•-•-.- 
A;3 ffl 	Ghy. 

....... • 	
• 	 -. 

 Ass&fl,GhY.  

41 

42 

43 

Ar\o 



44 i3inodc Hazadka 

45 ]V1otiaI Das 

46 DebabrataSha 

47 Stva ivoti Paul Choud 

48 Su a Kr. Bha aboty 

49 Prativa Rani Das. 

50 Subir Nath Mazumdar 

51 Aru 	 Cr.Paui 

52 Alok Acharee 

53 Ta ,asli Das Gu ta 

54 A.itDev 

55 J3adal Kanti Mahalan 

56 Nirode Chkrabort 

57 Nirode Rn. Biswas 

58 Brajalal Mazumder 

59 Haridas Achar'ee 

60 K.A. Augustine 

61 Arm darn Nalh 

62 Mrs Kauslial Bhatta 

'a 4 
iPAG(Audit) 	0/a the PAG(AiIdlt) 

Aam, Chy. Ass9Y._ 
0/0 the PAG(Audit) 0/a the PAG(AUdit) 

Gh AssamGhY_t 
0/0 the PAG(Audit) 0/o the PAG(AUdit) 	1 
As3am, Ghy. Assam, Ghy .  

0/a the PAG(t-udit). 0/0 the PAG(AUdIt) 

AcrT Gh Assarn, Ghy.  

0/a the PAG(Audit) 0/a the PAG(AUdit) 

Asarn, Ghy. Assam, Ghy. 

0/0 the PAq(/\udit) 0/a the PAG(Audit) 

t.sam, Ghy. Assarn, Ghy.  

O 	Lhe PAG(Audit) 0/0 the PAG(AUdit) 
Assam_L_ _ 

O ' 	 the PAG(Atidit) 0/a the PAG(AUdit) 

Aarn, Ghy. Assay.._. 
Oh the PAG(AUdit). 0/a the PAG(AUdit) 

Ac5sam, Ghy. Assarn, Ghy. 
0/a the PAG(AUdit) Q/ottie PAC(Audit) 

Meghalaya,ShiIIOflO Assam,Ghy. 

0c the .AG(AUdIt) 610 the PAG(AUdIt) 

Tpura, Agartala Assam, Ghy. 

jresent on deptn. 0/0 the PAG(AUdit) 

t-tqtr. Office Assam, Ghy. 

1O1o,theA0(tt) 0/a the PAG(AUdIt) 

JTripura, Agartaa Assam, Ghy. 

1a, jresent on deptn. 0/a the PAG(AUdtt) 
Assam, Ghy. 

at present on 0/c the PAG(AUd) ~deptn. 
th Hqtr.0ffe Assani, Ghy. 

T  present on deptn. 0/0 the PAG(Aud:t) 

_jwithHqtr; O ffice 
at presept on deptn. 

Assm, Ghy, 
0/a the PAG(AUC 

J Assam, Ghy. 	- 

toresent on deptn. 0/a the PAG(Audit) 
Asam, Ghy. 

1t oresent on deptn. 0/a the PAG(AUcit' 

• 	'!i Hqtr. Ohice. Assam, Ghy. 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

AAO 

11 
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Annexure-IV 	S 	
- The following Section Officers are permanently aflocted tothe office of the PAG(Audlt), Assam 

fSI. No. 	Nme Designation Present Place of me of the office qposting 
manently 

Phanidhar Halol Sectio,Qffjcer -- 0/0 theAG (Aud  
Ngaland, Kohima 

catedand postec 
the PAG (Audit) 

Assam 
2 Nirmal Derj Section Offici 0/0 the PAG (Audit) 

Assam,Ghy 
0/0 the PAG (Audit) 
Assam 

3 Dilip Kr. Dhar SectionOfficer 0/0 the PAG (Audit) 
Assam,Ghy 

6'O the PAG (Audit 
Assam 

4 Jitesh Ch. Das Section Officer 
__ 0/0 the PAG (Audit) 

Assam,Ghy 
0/0 the PAG (Audit) 
Assam 

5 Smti Debapriya 
Purkayastya 

Section Officer 
:. 

0/0 the PAG (Audit) 
Assam,Ghy 

0/0 the PAG (Audit) 
Assam 

6 Padma Kr. Das R Section OffiTAs
vam:Ghy 
0 thPAG (Audit) O/Othe PAG (Audj 

Assam 
7 Pranjit saikia Section Office the PAG (Audit) 

Assam1Ghy 	•- 
0/0 the PAG (AudW 
,ssam 

- 8 Subrata Sutradhar 
________ 

Section 0ffice 
• 

0/0 the PAG (Audit) 	0/0 thPAG (Audj) 
Assam 1 Ghy 	 Assam 
0/0 the AG (Audit) 	0/0 the 1AG (Audit) 

ssamGhy 	 Asam 

9 Nepal Ch. Sarkar Section Officer 

0/0 the PG (Audit) 	0/0 the PAG (Audit) 
Nagaland Kohirna 	Assam 
0/0 the PAG (Audit) 	0/0 the PAC (Audit) 
Assam,Ghy 

10 Santanu 
Bhattacharjee 

Section Oftier 
• 

11 Ritul Changmai 
_______  

Section Officer 

12 Bikash Ranjan Das Section OffIcer 
oAss8m 

0/0 the PAG (Audt 	 e PAG (Audit) 
Assarn 1 Ghy- 

13 M. Ganesh 
• 

Section Officer 0/0 the PAG (Audit) 	 e PAG (Aiii 
Meghaaya Shiliong 	Assarn 

14 Joydey Bhowmick _____________  Sectioh Officer 010 the AG (Audit) 	0/0 the PAG (AudW 
Manipur, Imphal 	Assam 
0/0 the PA 	(Audit) 	0/0 the PAG (Audit) 

czarri, Assan 

15 Kanak Ch. pa (II) Section Officer _________  

16 Dipendra Das Section Officer 
• 	

S  

010 the AG (AÜdit 	010 the PAG (Audit) 
NagaInd,Kohjma. 	Assm 

;17 rinal Kumar 	Section ________________ Officer O/OthePAG(Audft)010 the PAG (AudTi
Assar 	 Assam 

em Bahadur 	Section 
Dorj 

Officer 
S 	Assam 

0/0 the PAGAjdit 	0/0thPAG (AudIt 
Assam 

19 Sajal Kmar Biswas Section Officer 
• 

" 	 N/A 	010theTDAG Audi 
Assam. 	 - 

20 Bncd Kumar 	Section 
(Probationer) 

Officer 
• 

. 	 N/A 	010 th 	Audit e PAG. 
S 	

•• 	
Assam 

tgk) 



S 	 Annexurei 

The following Assistant Audit Officers are retaiped in the office of the PAG(Audit), Assam, Ohy. As 
per orders of Honsble  CAT, Guwahati. 

SI. No. 	Name - 	 Designation 

I Sarat Ch. Das. 	 Assistant Audit Officer 

2 Guna Ram Kalita 	. 	Assistant Audit Officer 

3 BirichiKumar Sarma 	 Assistant Audit Officer 

4 Biren Boragohain. 	 Assistant Audit Officer 

5 Snehangsu Nath 	 Assistant Audit Officer 

6 Subhsh Kumar . 	 Assistant Audit Officer 

7 Sreekant Lal 	 . 	Assistant Audit Officer 

8 Nani Gopal Paul 	. 	Assistant Audit Officer 

9 Ba but Ch. Das 	 Assistant Audit Officer 

10 Swpan kr. Bose. 	 Asitánt Audit Officer 

11 Naha kumar Bhattacharjee 	Assistant Audit Officer 

12 Binay Kumar Das 	 Assistant Audit Officer 

13 Samirn Chakràborty 0 	 Assistant Audit Officer 

14Sudipta Das Gupta 	. 	Assistant Audit Officer 

15 Jayanta Gosh 	 Assistant Audit Officer 

16 Om Praksh Upadhaya 	Assistant Audit Officer 

17 JishuBhattacharjee 	
0; 	

Assistant Audit Officer 

18 Biswajit Choudhury. . 	 Assistant Audit Officer 

• 	19 Sebabrata Mazumdar 	 Assistant Audit Officer 

20 Rariajoy Bhattaoharjee 	 Assistant Audit Officer 
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When the inottr ca:e up , for 
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appliC' 	
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/ 	 I order m an icenbCfll rnntter in 
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O.N0425 of Q6 has be 	

passed 
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" 	 on 29 5 06 by this TribUflfl1 	rectmg 

I the respofld 	not to disturb the 

applic3fl 	
from their place of 

I 	

I 

poslifltJs tI the next 	
ut the 

respondt 	are chanti1U thetr 

opbOfl5 
from time to time 

I 	
X have ha4 t41 wr,j,Ljs&rkAr  

ndentail 
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I 	
ipitM.J 	Shiilnr 	Issue 	is 

involvec 	In 	this 	matter 	The 

lul 	

appflcnnt hove been allocnied to 

office, which is stated in 

AnnexUia L Dated 8..20O6 nnd 

iepiqduced 	below 

'ocat:e,d to Guw ahati offlce M  but retained tempOrarilY In 
the qffice,  In which they are 

S . 	 . 	
working 	at present . L11 
flnallzatlofl of the Court 

S.. 	 Case. 
$ 	

.Ir Allocated to GuwahaU 
offlce but placed at the 

. 	 .. 	

ipsel of the offices 	oWfl 

S . 	 * 	
iga1nst:th 	R em tillLiflhlZati on 
.,s Fh. C'niirt case." 

The counsel for the applicant has also 

submitted that though the applicant 

• 	
• 	. 	I have been a llocated to Guwahlati they 

• 	
I 	

are likely to be transferred to the office 

.5 	 of the NocjalRt1d. 

A 	
ConsideriFlçJ the s1biii Issloti au d 

.5 

materials on records e cosel (or the th 	un  

TPUE'.OP' 	
respondent has submitted that she 

fj.0ir . 	I • 	. would like to Lake insLrt1Ct0flS to file 

I 	 reply statement Let it be done Post the 

in otter on 23.9.06.  
I 	' 	- 	 ibunaI 	 . 	. 

	

I I 	I 	
In tie meantime Die 

P. HCf I 	 respondents, are directed nct 

I• I ( IIdtL1i5 	 to disturb 	the apphiCofl 

•••• l 	 S.,. 	
from their present place of  

' 	. 	 postinIS till the next dote. 
- 	-- 

scVvcE CHA111U4 
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BEFORE filE CENTRAL ADUNlSTRAT1VE TRIBUNAL 

iUWAHAIi BENCH GUWAI-JATI 

* A NO. 273/2006 I 
SF.IIU OVINPA DEKJ\ &. 01.1 IE1S 

.WPL1C ANTS 

UNION (.)F INDIA & OThERS 

RESPONDETNS 

WRfl'TP.N TAT!\4FNJT FJT.ED BY.'lHE RESPONDEiNS 

) That the resxmlent9 have received copy of the O./\ and have gone through the 

same and have w1(krtuOd the coitleutmus made ih.reof. Save and eeept the 

stafetuents, whit'll ate not sl)eCifICallS' adiniUed herein heh)W. FeSIS iiiaY be hieated 

as total demal. ftc sialemenis, which are not borne on records, are also denied 

and the applicant is put to Oic r'l hc'r:oL 

I'hat with regard lo the stalemci't made it! paragraph 1 of the OA. t!ic rcpondents 

beg to oiler no cunitrient. 

That with regard to lite statement made in paragraph 2 of the ( )A. tite iespoi)denk 

beg to state that in leims of Section 20 of the Adminislrative 1 ibunal Act. 198 5  

amended 1mm time to linie.a Tribunal shaH not ordinanlv entetlaili an apl)hicaton 

i1c's it is 	1ific'd 11 1 "ll 11ie 	n1jcant h'ui 	'jiecl ui all the 1'l(lies ivail.ibte to 

under the e1c.ant ru!c as to cdrcs.';a! of grievances. !n the intaiit application. 

the applicants havc not submitted imv applieat' ai/appeat to the jpo Tt*iale h'hci 

aUtliutities for I Cdi CSS4tI of ,  ii icit giicta.uees. 

Lin Iflis PIOUUU aloite the I lUilUle, Ii:flbUtlal ntav he l)leasd to dismiss the 

( )A vmlIi Cost. 

1) That with egard tn ft'.e s!alcn!ent nL in iagraph3 of the (.)A. the iespondeuts 

beg to submit that in vie'.' of the statealent made above the question of hnittiou 

doc.s hUt ane. 

 co 

/ 
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That with regard to the statement made in paragraph 4.1 of the OA, the 

resl)ondents do not offer any comment. 

'[hat with regard to the statement made in paragraph 4.2 of the OA. the 

respondents beg to state that the aplicant shouki have exhausted all ollicial 

channels for redressal of their glievances before moving the Hon'ble Tribunal. As 

they have not exhausted all official channels, the instant application is devoid of 

merit and on this score alone the 11onbie 'Iribunal may be pleased to dismiss the 
OA with cost. 

hud, ifli 1e2a1 -( l to the statement made in paiajaph 4.3 of the 	l)C respondents 
beg to state that up to (he kvI of supervisor the cadres had already been 
separated with effect from 01/09/1.981 amongst the offices of Accountant 

General, Assarn, Meghalava, Arunach,at Pradesh &. Mizoram; Inpura. Manipiir 

and Nagaiand. However, on passing of S. C). G. Exam from any of the aforesaid 

offices, a combined senioiitv list is prepared br promotion to the grade of Section 

Oflicers and on their promotion they I)c1()n to the Common cadre of Section 

Officres of the oiIiee of Ihe Pr. Accountant GeneraL Assam, Meghalaya, 

Arunachal Pradesh & \1izoram; 'iripura, hlanipur an,d Nagaland. Thercaller, Iheir 
names arc shown in the Gradation list of Group 13' gazetted and Non-gazetted 
iiid subc1uiitI (hey jUC $flOiflO(( fL it Assisfaii( itidi1 Officer and 
from the above that the term coinii ti 	. 	got a definite meaning and is not 
a varqie term. 

That with regard to the statement made in paragraph 4.4 of the OA. the 

respondents beg to submit that there is a. definite joint cadre in existence in (he 

ease of Section Officers' Assistant Audit (.)flieei's/Andit OHiee.rsfS.r. Audit 

• 	I ()Iiiecrs in the Audit: otlices, the Conwtrollei -  and Auditor General (11 India a (e.r 

	

V4 	 total application cit mind asked all (he of heers of hue N. E. Rcon to exercise the 
choicc of I)LL 	of (( StPI1P 	I lic (liflecu c of ill 1110 (if (i 	s iii 	is of 

4,3e&6 a,Uca/! 	. 	. 
seuliority. \ lien. however. (he number of optees for a particular place was found 

70 
to be in excess of icquired strength. they were posted to deficit ollices on 

	

1 	
deputation basis. 'Fhus the respondents submit that there was uio unfiirncss or 

I 	arhirauiness in the separation oF cadres. 
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That with regard to the statenent made in paragraph 4.5 to 4.9 of the OA, the 
respondents beg to offer no comment being matter of records. 

That with regard to the statement made in paragraph 4,10 of the OA, the 

respondents beg to state that with opening new offices as stated in the aforesaid 

paragraph the Accouniani General. Assain. Mcghalaya. etc., Shifiong used to post 

ofiiceto these ollices On 	. 	 :u nongs t the section Officers of (he 
common cadre. Thus bearing tilL i ui' 11 .,  the officers of am' individual offices is 
not based on ficts. 

1.1) 'I'hai with regard to the statement made in paragraph 4.11 of the OA. (he 
i'CSJ)OfldCfltS beg It) submit that the Asst. Audit Otfciers who are junior to Ihe 

applicants and moved the F1on'be Central Adininjsii -aiive Iribunal and are 
continumg in Guwaliabti office, 

12) 'l'hat with regard to the statement made in paragraph 4.12 of the OA. the 
respondents bea lo state that the  applicalik have qiioled a portion of the aforesaid 
pfOViSiOnS of Para 5.6.1(1) of C. & A. (3.' cads as follows: " Lach Civil AUdit 

Office and Civil iccounfs Office and each RaiJway Audit Ofliec has its own 
Section Officers" cadre except wliei'c any such office is re-organized into two or 
more independent othees and so long asltIè cadre is not separated for the ofhccs 

into, which it has been re-organized. in the instant case, attempt is now being 

made to separate the Group- 'B' cadres in the Audit Offices of the N. E. Region. 

Moreover, the applicants all of whom are Asis$ant Audit ()uilcei s were pi'onoIed 
to the Giade from a common seniorils' list of ,  Section Officers belonging to 
diffii'ent otiiccs. 1hus the rcspoiidctns fiu'thcr beg to state that to cater to the 

requirement of deficit offices, transkis were made froni o(her offices. 

13) That 	'ith regard to the statement made in paragraph 4'. 1 3 of the (')A. the 
i'esiflmIeffls (lenvinL the Colitenlions made tliien bCL' t submit that there .\ as n o  
distinct individual Section Officeis cadre of the four of'fice as claimed 1w the 

applicants. i'hcrc vas onk' a conimoii cad e Set' tion Oil lees in the Audit ( )flices 

1, l egi n I ni which a eoinhine(l seniorit•' list was niamlanied throuMh a 

Uc'adatiooi I •isl which was published 1w the cadre controlling i.e. time oil mee.s of ,  the 
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Pr. Accountant General (Audit), Meghalava. etc., Shiliong and sent to all the 
Audit offices of (he N. E. Regon for inlorniation and necessary action of the 

officers whose names have been incoll)orated there. The rcpa1Iation of the 

Section Officers to their place of origin afler 12 nionihs/18 months does not in 
any way prove that there is no common cadre. Generally with the announcement 

of the S.O.d. Exam results, Sr. Auditors!Auditors, etc. are promoted as Scclion 

Officers and posted to the deficit offices to Iacilitatc rCpatIiaICd of the Section 

Oflicers who have al ruady completed 12 i'nonths/l. 8 months. Repatnation of these 
officers to their place of ongin in the aIOI'CSaICI manner (toes not in any was prove 

that (here is no common cadre. 

14) That with regard to the statement made in paragraph 4.14 of the AO, the 

v;kI 

	

	 respondents deny the oonte.nt.ions made therein and beg to submit that there exists 

huge vacancis in the cadre of Assistant Audit Officers and Seclion Ofticers. If all 

•J%•• 1-ttL ~e4-8  the optees for Guwahati office were posted to Guvahati 'f the Accountant 
GeneraL Nagaland. Kohuina will stop lunclioning and the newly created offices ol 
tlie Accountant General. Mizram and Arunachal Pradesh will not be able to start 
functioning. Thus under compelling circumstances, the office of the Comptroller 
and Auditor General of India had decided that to start with, each individual office 

iyvjll run with required strength. This has no way ,  affected the scheme of separation 
• of Cadres and that reason it was not felt necessary 10 cancel the potion already 

exercised. The Comptroller and Auditor General of India has (lefineci required 
strength as sanctioned strength minus vacancies propoitionately distributed. It is 
not understood why dve, applicants are insisting on this point. J 1 iercforc. the 
contention of the applicants that the new (erni required strength is not in 
co.nfinimty with the existing norms is not based on f ci ual position. 

1 5) rhat with regard io the statement made in paiagrj1t 4.1 5 oF the ( )A. th 
respondents beg to rely and rckr upon the statemen(s made above and do not 
niake any further comment. 

16) Iliat with regard to the statement made in paiauraph 4.16 ot (he ( )A. the 
espondcnt' deny the tentons niade therein and beg to state that repl' to 

Association lenci was liunished to the General Secretary. Civil Audit 
\ssoeiaiion. Assistant i\ndit ()tiieersi Section ()lliccrs vide this ( )IIicc leitci No. 



	

• 	 Estt-I/l.-5112005_06/669 dated 31/0512006 and the (3eneral Secrctaiy on 
- 	31.5.2006 received the same. 

17)That with regard to the statement made in paragraph 4.17 of the OA, the 

	

• 	respondents beg to submit that in the interest of public service. this I Ion ble 
'ibunaI may kindly cons der n! 	 the transtr posting of the 
applicants. 

1 8) That with regard to the statement made in paragraph 4.18 of ,  the O.A. the 
respondents beg to submit that the stay orders issued in respect of various 

applicants may kindly be vacated by the Honbk tribunal. 

.19) mat with regard to the statement made in paragraph 4.19 of the ()A, the 
respondents beg to submit that since the matter relates to Accounts Strcam, this 
oflice has no COfliflieflis to offer. 

20) That with regard to the statement made in paragraph 4.20 of the OA, the 

respondents beg to submit that the applicants have been penuianently allocated to 

the ollice of the Pr. Accountant General (Audit). Assam, Guwahati of lice. 
however, Ibis I lon'blc iiThunat had allowed the junior AAOs of (hwahaij ollice 

w who ere translèrred on deputahon to other deficit offices to stay in (3uwahaii. 

upon the Hn 'ble lnbUnal's order referred to) above, aD/some of the 
applicants maY be transferred OH dCNllatioii to the (IC1ICII of liecs to keep Ihse 
ofliei.ils functional. horn the pre-emptive apphcation of the applicants it is 
edent that (he public, service tor which (he Govenuneni se.i'an(s are reeiuiled 
must have not ligured in their mind. 

	

• . 	21) That with regard t ti)e statement wade ii, paragraph 4.21 Of the O.A. (tie 
siderits beg to stale that had this lion htc 1 rihirnal not irairIed any stay to the 

Hr \ \ 	:' aint the iufcr of tr:ins1r on ckpiiiatioir. (tic applicants 'ou1d not 
- 	• 	(! 	.1Ior o :n, rondtpulation four to the deficit oliiccs to kcp them 

I i.:nclrorinl. 
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- I hat vith egard to the statement made iii paragraph 4.22 of the ()A. the 

esj)olIcicnls beg to submit (hat in view of what has been sul)lnhlied in the 
preceding paragraphs there is no further submission to be made. 

'['hat with regard to the statement made in paragraph 4.23 of the O& the 
respondents beg to state that the respondents have already s(ted (he reasons for 

their continuance in (Juwahati office. Thus there is nothing to add further. 

Thai with regard to Ihc statement made in patagraph 4.24 of,  the OA :  the 
FCSpOndCnts have already slated in reply to paragraph 4.20. the reasons fr 
continuance and there is nothifl' to ah 

That with regard to the statement made in paragraph 4.25 ot the OA. the 

respondents beg to slate that in 1.he exigencies of public services, the appJicants 

may allowed to be posted on deputation/tour basis to the dchcn offices. 

That wilh i'eiard to the statement in:ude ii, )aIm.!raph) 5.1 of' flic OA, the 

respondents beg to otter no comment. 

'i'hal with regard In the statement made ill paragraph 5.2 of the OA, the 

i'cspondents beg to submit that the applicants are already permanently allocated to 

the office of the Pr. Accoun(ant General (Audit), Assam, Guwahali and if this 

Hoii'ble 1.nbunal had not granteçJ slay to the iunioi' AAC)s against their orders of 
transfer, there would not have any contemplaiou to post them. on deputation/spur 
basis to the deficit oflices. 

That with regard to the statement made. in paragraph 5.3 o{ the ( )A. the 

1espon(Ienls beg io submit that as ahcad stated, the concept of requned strength 
s not a vaiuc or abstract terms. '(lie c mecpl was brought ill(o loice because ol 
the existence OF hti'e 'acanev in the ecmiiiioii cadics of,  /\ssstal)t Audit ( )J flees 
and Sedion C)fuicei's. 

- 	29)i.liI vi1li ieiard 10 the statement nadC U 3)a1'araJ)h 5.4 of the ( )A. the 
- 	 respondents beg to stale that it is not CorreCt to slate Ihat the surplus staff were 



8~< 

/ .7 
7 

kept out of thc allotted cadre. 1 he officers will he l)OrflC in the cadre of their first 
option place. Temporarily they will be placed on dej)utalion to oilier (lCfiCIl 
offices. Thus there will, be no reversion to the concept of conunon cadre. 

30) 'J'hat with regard to the statement made in paragraph 5.5 of the OA. the 
hi1: (k'nyjng the conlellfiolls made therein beg to slate that the there 

• 	 is common cadre and the concept of base oflice is not based on 1cival position. 

30 That with regard to the statement made in paragraph 16 of the OA, the 
respondents beg to submit that in view of what has been stated against paragiaph 
4. 1.4, there is no fiuiTher submission to be ma(Ie. 

- 32) That svith regard to the statement made in paraaraph 5.7 ot the ( )A. the 
respondents while deTwing the Contentions made therein beg to state that in view 
Of What is stated in the earlier paragraphs. the ilon'ble Tribunal may be please(l to 

dis.ntiss Ilie appbcau(nl VI(I.i cost. 

33) . ...hat with regard to the statement made iii paiagraph 6 of the respondents beg to 

submit that since the applicants have not ex.hausted all the official channel .Ior 
redressal, of their grievances, this appication should be rejected acl-initio. 

That with regard to the statement made in paragrapj 7 of Ilie QA, the respondents 

beg io offer no COmment. 

That with regard to the statement made in paragraph 8.1 of' the  
i'es)ondentS beg to slate (hat under the compeLling cilcumsEances the respondents 

are contemplaling to transhr the applicant to the deficit offices, 1P however, the 
uniors are availabk br transfer on deputation/tour basis to the detii1 offices the 

apphearit's %viIl not• lie distiiibed. 

That with regard to the statement made in paiaaiaphi 8.2 ot the (),.jth 

leg L 	ak th (he lespondenk •hcp to state that in vie ot liat has 
been, stated in the 1oreoing paragraphs there is nothing, iintliei' to add. 
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That with regard to the statement made in paragraph 8.3 of the ()A, the 

respondents beg to submit that to curve the 1encleney of filing such frivolous 
applications, the Hon'ble Tribunal may kiiidlv dismiss (he same wi Ui cost. 

That with regard to the sthtenient niade in paragraph 9 of the QA. 	the  
respondents pray before the I lon'bk Jribunal that f he iIonbte ]'iibunal may be 
pleased to allow I he appticzuns to translbr teniporaiily till Jitialization of the cases 
pending before the I tonble Thbunal. 


